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TOURISM & CIVIL AVIATION DEPARTMENT
NOTIFICATION
Shimla-02, the 16th April, 2026

No. TSM-F(5)-11/2012.—In supersession of this department’s notification of even number
dated 31-03-2023, the Governor, Himachal Pradesh is pleased to reconstitute the Governing Body
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and Executive Committee of the Naldehra Golf Society, District Shimla, H.P. with immediate
effect as under:—

GOVERNING BODY

Hon’ble Chief Minister (ex-officio)

Official Member (ex-officio):—

1.

2.

3.

4.

5.

Pr. Secretary (Tourism & CA) to the GoHP
Deputy Commissioner, Shimla

Director, Tourism & Civil Aviation, HP, Shimla
Managing Director, HPTDC

Director, Youth Services & Sports, HP

Non-Official Members:—

6.

10.

Shri Anil Walia

Dr. Aman Sachdeva
Shri Manav Singh

Shri Shailender Kaushal

Shri Baljit Singh

EXECUTIVE COMMITTEE

Official Members (ex-officio):—

1.

2.

Pr. Secretary (Tourism &CA) to the GoHP
Deputy Commissioner, Shimla

Director, Tourism & Civil Aviation, HP, Shimla
Managing Director, HPTDC, Shimla-1

Director, Youth Services & Sports, HP

Non-Official Members:—

6.

7.

8.

Shri Anil Walia
Dr. Aman Sachdeva

Shri Manav Singh

" Chief Patron

" Chairman
" Member
" Member
" Member

" Member

" Golf Captain

- Member-Secretary
" Member

" Member

- Member

" Chairman
" Member
" Member
" Member

" Member

" Golf Captain
" Member-Secretary

" Member
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9. Shri Shailender Kaushal © - Member

10.  Shri Baljit Singh "~ Member

The tenure of the Governing Body/Executive Committee shall be for a period of 3 years and
their functions shall be regulated as per Memorandum of Association/Rules & Regulations of
Naldehra Golf Society, Shimla.

By order,

Addl. Chief Secretary (Tourism & CA).

I faera favmr

RMEe—02, 22 TS, 2026

& : FI1-T.(3)—17 / 2024 RRAR.—RAME Uqw & ITuuTe, f2mard ueer oRurferd!
fyafa= fm, 2015 & 99 90 & U~ (6) & <1 ufed, fRwmae wewr TvRuTferdT Siferfram,
1994 (1994 T IMAFTRH F&ATH 13) B ORT 27 B SI—RT (1) & §RT Uad Afdqal BT YANT
PR gY, e AR 4 TR uRyg A189 Ud Urdel Aifed 9ol TR UARA RISTTe &1 dTed
3egeT 3R SUrIe & fafed & 9 geR ¥ IoF ¥ IfNfad aRd § —

H0 | TR Fer el seger 3R SUtyey &1 AT 9 Udl
30 BT AH
1. | TR uRyg, 3eTeT JuTeey
SIER! S SUAT I, gt W1 03, | A1 YdIU HER, de WRAT 12, TR
TR uRyg Aed, fear RRER, | uRug Areq, fSrer RRER, Rovo |
f2ovo |

2. | TR uRkug, Ao F9a B, are GRT 01, | A seeolid g, drs A%l 09, TR

RRER, f2om0 | fgovo |
3. | TR y=mgd 3 fasA 48, aTs W1 06, TR | 11 I8 HAR B[R, s A=A 01,
NSEH Uad Xoife,  odl RRER, | TR 9d Ioie, e RRAR,
f2ovo | fgodo |

ST TRUITHISI & edel Ud Iuredel & (ara= &1 Ui, ST UaegRT STy
fpar ST 8, A Hated <arITery gI)T Ry srgHfa et (Rifder) SR | 35733 /2026,
RRATde UQel IS0 U4 3R 99 olg dle 3effe # fadld 15—06—2026 &I UIRA <Y &
IR, AN RAMIE Ue S=d <ITed & |Ae dfdd dRIATEl & sifaw o & sl 2 |

MY G,
afea (eres faem) |
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(Authoritative English text of this Department Notification No. UD-A(3)-17/2024-Sirmaur, dated
22-07-2026 as required under clause(3) of Article 348 of the Constitution of India)

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 22nd July, 2026

No. UD-A(3)-17/2024-Sirmaur.—In exercise of the powers conferred by sub-section (1) of
Section 27 of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) read with sub-rule
(6) of rule 90 of the Himachal Pradesh Municipal Election Rules, 2015 the Governor of Himachal
Pradesh is pleased to notify in the Official Gazette election of the President and Vice-President in
respect of Municipal Councils Nahan, Paonta Sahib and Nagar Panchayat Rajgarh, District
Sirmaur, HP, as under :—

SI. | Name of Municipality Name & Address of elected President & Vice-
No. President
1. Municipal Council, President Vice-President
Nahan. Smt. Upma Dhiman, Ward | Sh. Pardeep Kumar, Ward
No. 03 Municipal Council | No. 12, Municipal Council
Nahan, District Sirmaur, | Nahan, District Sirmaur,
H.P. H.P.
2. Municipal Council, Smt. Nirmal Kaur, Ward | Sh. Inderjeet Singh, Ward
Paonta Sahib. No. 01, Municipal Council | No. 09, Municipal Council
Paonta  Sahib, District | Paonta  Sahib, District
Sirmaur, H.P. Sirmaur, H.P.
3. Nagar Panchayat, Sh. Vikram Singh, Ward | Sh. Narender = Kumar
Rajgarh. No. 06, Nagar Panchayat | Thakur, Ward No. 01,
Rajgarh, District Sirmaur, | Nagar Panchayat Rajgarh,
H.P. District Sirmaur, H.P

The result of the election of the President and Vice-President of the above-mentioned
municipalities, hereby notified, shall be subject to the final outcome of the proceedings pending
before the Hon'ble High Court of Himachal Pradesh, in terms of the order dated 15-06-2026 passed
by the Hon'ble Supreme Court in SLP (C) Diary No. 35733/2026-State of Himachal Pradesh V.
Sanjay Chauhan.

By order,

Secretary (UD).

OFFICE OF THE DISTRICT MAGISTRATE,
BILASPUR, DISTRICT BILASPUR

NOTIFICATION
Dated the 20th July, 2026

No. 1/926978/2026.—In exercise of the Power conferred upon me under Clause 3(1)(e) of
the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul Kumar, 1.A.S.,
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District Magistrate, Bilaspur, District Bilaspur (H.P.) do hereby order that the margin fixed vide
Notification No. 1/889234/2026, dated 03 June, 2026 shall remain in force for a further period of
two months.

Sd/-

(RAHUL KUMAR, 1AS),

District Magistrate,

Bilaspur, District Bilaspur (H.P.).

FOOD CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
HIMACHAL PRADESH DISTRICT BILASPUR

NOTIFICATION
Dated the 20th July, 2026

No. 1/926974/2026.—In exercise of the Power conferred upon me under Clause 3(1)(e) of
the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul Kumar 1.A.S.,
District Magistrate, Bilaspur, District Bilaspur (H.P.) do hereby order that the rate fixed vide
Notification No. [/885047/2026, dated 27 May, 2026 shall remain in force for a further period of
two months.

Sd/-

(RAHUL KUMAR, 1AS),

District Magistrate,

Bilaspur, District Bilaspur (H.P.).

TOURISM DEPARTMENT
CANCELLATION ORDER OF TOURISM UNIT
Dated, 16th July, 2026

No. 100426/72676.—Whereas, Tourism Unit namely Himalayan Bulls Pvt. Ltd. at Village
and P.O. Khakhnal, Tehsil Manali, District Kullu (H.P.), registered/renewed vide No. 2-11/2014-
MNL-TD-2081, dated 31-10-2017 under the Himachal Pradesh Tourism Dev. & Registration Act-
2002.

Whereas, the Prop. of above unit vide his/her application dated vide No. 1744-47, Dated
16-07-2026 has requested to cancel its Registration Certificate since he/she has cease to operate the
Tourism unit with immediate effect.

Therefore, I Dr. Rohit Sharma H.A.S. Deputy Director Tourism/Dist. Tourism Dev.
Officer/ATDO in exercise of the power vested in me under section 30 (a) of Himachal Pradesh
Tourism Dev. & Registration Act-2002, hereby order to remove the name of the Tourism unit
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namely Himalayan Bulls Pvt. Ltd. at Village and P.O. Khakhnal, Tehsil Manali, District Kullu
(H.P.) from the register and cancel its certificate of registration with immediate effect.

Prescribed Authority.
Kullu, District Kullu (H.P.).

T HR TG MTHRT 9T

REe—02, 16 SIS, 2026

W 0TFA0TH0—TH(10)8 / 2021—dfei—L.—RATaA UQ¥T & IIoUuTel, @ad 3N @ik
T gered ST, 1985 (1985 BT 61) ®I &RT 78 & <A1 UlSd ©RT 10 §RT Ua< fdaa
BT YANT A Y, 39 [I9RT BT SIERTET W1 UARITA—14—7 / 75—Ue—II, TRIG 01—06—1989
ERT ARRIIT 3R Ioud, ZAed Ueer § R 30—12—1989 ®I UHIRIA fRAMd Uael w@rad
39 3R FTy9El yarel 999, 1989 T HeME xR+ g F=IfelRad o™ 991 &, Siefid—

1. e W, R iR uRm—(1) 39 et @1 <fera 9 fRema ueer @
3Mufer iR AU uered (M) o, 2026 2 |

(2) 37 Al &1 TRl RS U I # fORAR BN |

(3) Is o ISF (3—Toic), RAMEd e H $97d UhRM & IR ¥ g s |

2. w2 @1 FMyE—Rued Uy Wiue uf iR #Euurdl uerdd W, 1989
(T2 s 39 Uedrq "Sad ¥ &8l 791 &) & a9 2 °, —

(@) e s (1) & gz FrfRad T e by SIed, sferfq—

(1-®) BN Af¥eR” ¥, Rl & St-fewe $Y @)/ s e
(@Q@)msﬁﬁﬂﬁiﬁwumwEﬁuuMdﬁaﬂﬁﬁfﬂﬂTéﬂTﬂTﬁﬁaﬁs‘
ISR AU z;

(1—@) 'WfEgRd TN’ ¥, Bl o8 WRGR B YANRNAl I I58 WRAR gRI
TR B8 WARTITET a7 I8 & WIdR I1 AT & d1e% Bl 3T IS qR1eq0]
3R STeTeMeM WANTINel, U= §1e (T4, U. d1. Uet.) UAraiid SanTererr a1
IS, gl i 9, g9 iR dAfdE @ ug 9 dediid / SEEd e
AT T G BT URIETT & AT AT iR ISUFHR dTell DIy oY
AT D WRBR B dSMH AR TANTLTAT AU &

(=) UIiSRd 4 YS9, Bis A S FHEdl ((TaeR)) §RT THy—dT AI-7H
¥ IS el ya™ @ TE 2, AR 2

(1—=) ‘YR’ 9, aﬁs‘ﬁwﬁﬁ aﬁ%mﬂamaﬁqﬁsﬁ?@gwa%ﬁm 1972
Eﬁ?ﬂjﬁw fRHMS Uael ¥ JaRerd [l wer # afddrd wu I 1 iR @l
HRAT B, AMUT
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@) e (3) » WM R fr=faRad T @1 S, 3ferid—

‘(3) "wHTEAr W, fRATEd UQe EGRT AR, 2011 B GRT 5 B IT-YURT (2) &
I T WRBHR §RT Fgaa dig ARTHRI 19T 8, |

M) Ee @) & WM R FEfeRad Ts ar S, seifa—

"(4) TS MEHRT ARHR” A fEAES TS AMEHRT AAFIH, 2011 BT ORT 6 Bl B
FI IRHR §RT YT UGS I B UG IMTDHRI / FSTell RT3 &, |

@) @ (4), & g FEfaRad @ A fear Som, seid—

"(a—) Tl ST ARHRN” A 5T WDPR gRT IERGIT B 9T P71 Big Aferdrdy
AU B, |

(4—a) e W g |t 3 R 34— o S| afod afifa sfud €

(4—1) yeTwfRd &3 W UAT R & Siud 7, RaH Srafaur) gRT SiEne
TSl 8 DAed & U (TR AR IS BT uafeid o) & dae H g
(@), Fr=pyvl pRAwERvl, SddTe, At WeRvn, gaEm /uRuded (@),
oS, e fueH &= onfe & Wafdd foll Ud a1 aava Sriderdl &1
AT fear S e

(4—=) gE IEae AT W, dAed @ Ul (IRE Ud TS Bl Suateid dRa)
T ITGT B AN Sl B Helg & Ueal g@ TI7 &, AMUT g;

(4—) g <F B, B BR G 3= [T Pl @ 4l B Scare @1 4y
T YT T,

(a—a) <TU SN FRIEET W TS AR §RT e WiEeRT &k SRy siivfer iR
AR AT IfSEH, 1940 R g™ 9 U Al & i I WRaR
gRT Fgad "Feeied gu—yd—ardsud USRI IfWud &, 3Mgds, IR, I,
g don sRIell fRfeedr ugforl & ydioH & foy Mgea fbar T ¢

(8) Ee (5) B UM W AHIRId I@T ST, fATe—

(5) "I PR UG AEHRI BT AR A BAMES UK AEHRI A=A, 2011 BT
URT 5 B JU—LRT (1) & 3NN IoT IRBR gRT FIga AfBRY v 2

@) ES (6) B WM W HIIRId IW@T ST, fATe—

(6) "MEHRI JTHR" A A Uy EGN ARTIH, 2011 B i MTHRT
TSR B wfeaal | AT Ide IferT Ifiud 8 iR s i g

(®) @ (6) @ uwan f=faRad ra=enfua fhar S, serfd—

‘6—h.  "3MMAYIDH WIUH AN F Bl WRGR §RT AT Dl UHI W@Iadh A
Iua & RO o ud d=iiivie waioM &g v fafmior & fog Suamr
foar < T,
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() @S (7) @ ugErq ferRad Sid-enfud favar Sie, sierid—

(7—®) HREd 99T W U b 9 Siud ©, RTeT AeraR &1 ufhar & A
@ﬁ?ﬁﬁwﬁﬂ?m‘s’aﬁzﬁﬁmwmwm%‘,mﬁo Hdol AT

(7—=) Wﬂ?ﬁeﬁ\ﬂ A, DT B U & 9 A SIWUT ©, 9T AT e § Iy

S E AT U W E 9l I & fedl fafire &= a1 aRRufte o= @ qa
g1 U Il BT WHY @ell 9geril gRT ddl—av—uldl WRERNT w9 ¥
FREAVT AT IUIRT fHAT S T © qAT A o] WIFR GITaR0, Sefary AR e
(Fen) & Rafoal @ forg warfds w9 9 gafod 8, 9 U S99 &F &l g
fafderar ol By favd &1 udlia &;

(7=  "eRa amrafae Il |, $Afed & Yl (GRE TG TS DI Ifgafia dRad) a1
BT BIs 9FT TGS IS Bd—dhers s 8, AT 2;

@) @ 9 & yvar FrHfaRad @ faxenfua fear Sire, srerid—

o-®) 'IFFT WRER' W, Ply FIS A A BT AN A W@ AT W A

HYS IAGDd Ged (Th Ul AN AT BAEA Hels yvarq b & UdEe b
goER A1 Wl Bg gAad Y—uiid A1 i /S [avafderery / s
FRIH AT BT TR TRBR FTIRT B el BT R/ AR & oy ST dlg 31
T A1 Arge, RN fAed e I # e A @ e & gaie
Tq DA & U (TRE TG WS Bl IUafeid dRd) SAM & forg 9 Al &
I UeU W2 ¥ gt s @ 2, i &

(31) @Wve 10 & yvanq frefoRaa saenfud fdhar g, sierid:—

‘(10 ®) “IgAfa fFAar |, dE e, sun fE, geete Sumsd Ffa Fem,
WEGRI AMMT a1 39 |G, a9, B, f2=g sifoviiora g a1 afedal &
JATGl T I GO~ D Peol, THAWPRY T Ay B 9 AT & A
Ty ARA—TH 7 srEifid ST @ 2

@) Ee (11) & ugan faRad id-wenfud faar e, srerfan—

"(M11—%) dAfE & "Rfbcar waoE 9 INRgH ffecr @@l & odl & AR

HAeE ¥ Ifdfae AWl & FEiT g HAew b SUNT el e
fehaThay JWUT ©§, STd S SR 3R ydEE Al IfafTH, 1940 & SrEfA
Fgfa faffeme e gRT SN sigeta & e fMiffa fear = &, @
I8 valell fafdear ugfa a1 omyy ffdear ugfd @ o= &1 &k

(@) T (14) & yarq feRad id-wenfud fy SITe, srerfan—

"(14—) "BAE & AAMIG TAH" W, A AN b Y DA BT ST

JMUT 2 3R 59 Ifd DA DANd-Ts d Uv S dTel fAfi=1 a8k
3T BISCIbHhad R ATHIE &, e Sidia WALl (brfafesiter), dndl.
ST AR (STT BRSIGATAA), 1. TaHLy, AASH. (Gfdore), ddigs.
(@A), SN, FoldMiges ddb WA 61 & AR I8 JANTRIE,
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# Hraffad, WAETS], T, TR, qRern, AR iR el W rHE ©

(14—7) T | fRerad uew I T B

() @ (15) & uwarq feRad id-wenfud foy Sire, sreriq:—

"(15—h) "I TR YAdAb TRl I 99 34—F & € TS FAfd i ;"

3. fam 29 &1 dMEM—Sad ol § W 20 @ e w fEfalRed <@ S,

JrqTa—

"29. BANE B U B Wl—bAadd d N B Wl =forRaa odt ok et
@ Iregef| BIfY, Srerid—

(1)

dISil &1 U, —Ffdhed gd I=ive YA @ folg bty a1 e
e & forg dafed @ Wl ¥ SrEfauNl @yd gRT @ R
() Sl 9, I8 @ WIdR Wegd 9ol Terdbdie 9 I ISl |
ﬁﬂﬁ'@ﬁ?ﬁﬁaﬁqﬁiﬁﬁwﬁﬁ?WWWWWSﬁ?
I ISl W ANl B QM N @ Wik Sura dien (R
R /e it ff affafera 2) o <o H gve @) e, O
IS D T B W BH W HH sF0 QT g4, I96g Nl @ By T
@ ArSd SMUBRI P dIGll BT AT G XA YR B, FoTH
UIferpd  UrIddil §RT TA0Y0dIOUa0 WARTemar Aar el 3 WRaRI
UTIRd TN W STRI fI2elyor JAoT—u3 8T 599 Sfaiid Sereais
@I AT iR HAp=vr fAffae &= g, 99 & UBR (Saed Sgd A
3= ), S0uFoI0 Td Hodolo Afed dHefeRrTe &1 faaver sifha B |

TR 9 yeddal & oy sEfd— S Pz A wited  dr
USRSl & ©U H DAed U & d6l B B, HeRY AR AT Wsl
B USRI B TG IS B BT ARI [GAT & 98 IWiad i |
Her g ARA—vd —1 | AT Arsel SAdRI ®I JArda UK bR, Sl
S YAl SRS Wied SW Heg SMYdd (SMEBNI) B WOl | Hdg
uRers & Y (SMadRI) §RT 39 @i @7 srfRgean—1 # faffdse

Yo b Fa WR 39 AN § Hold Uy -0 H U 9Y DI @ &
forg orgafia ue™ @1 Smu | orgEfa, g9 fEl # Herw sggE—1 H
s TdART gob & W™ R AAPRUNY BRI

WY TRT AR—UE H IgEeiRa uiided 1 Uerddl 39 37ee &
I TT HRA—2, Wgg—2, AA—uAAI—2, Aga—adi—2 iR drii—a1R
H Srg=ftauTRa sreftaenRal & Ryaa 4 srgen &l o=y srafaenar
&1 i fapa & &1 wifrga =8 8T

WY I8 AR b uwy - H S gRT PR arel Uiiddd il
YeIdd] 30 URER H Had I &1 dlall I HSRY &, e day 4
TR URIRTeIT ¥ e or yHo—u= Ay fosar war ' | Wit
UEIehdl I8 GHREd BT [ WF-, 5T & WdR AT Q¥ D 9k A
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AT TR il B JATEie, ffdhear, Areigd a1 3 ISR & IR
W WE I, QWWQWWWWIWW
9ISl & A & J9g UIiddd disl UrIdhdl, sl &I sy fby Ty el
D IOEA] D Hag H RTeITT TAU—US SR GRS w9

BIRIECECAIE

Wy I8 SR A b uitipd 991 yssal Il @ $I /Ui | Haed
AR Aol FRIET W qqT FHI—F9g W U, fasha fde 1w ug
ISR H ST dINll BT oG Ud ARI-THIR 1 ¥ SfRfera IoRer H
?@Tﬂﬁmﬂmmaﬁweﬁrsﬁé@wmaﬁwwm
AEBRT & FHeT T | WA dIoT Yl A Hafed AHR A
SRqiaROM o ifasa BRI fRe N SeoEe ¥, vamue oWy ud
9. g9rdl uerel AfAfRE, 1985 AT IWd A FHIQ MY WHK GEId
Rl & Suewr yga 8 |

BN (W) & fory srsifa gam &y & fry amded,—

(@) RIfFPi iR Isfe TS Bg Sed & Uil &1 Wl & fog
&3 /&3 DI AT BR T4 AMHRI [GIRT gIRT AfeRgf=ra fhar Qe |
S9d &5 deR R ghREd o @ Seeg ¥ wEd ud dnifoe
w I A Aaq &9 a6 A R | feRgfad & # ogq uHl & eri=
WA TG AT UK PR ARG Py W AfdT gw9 ARA—1 H
[CIENSI DI RCE IR GO DINE I B BIEN Eﬁw?ﬁ@?ﬁiﬁmﬁ
ﬁwmzswmmmmmﬁﬁmm,aﬁm
Agfoal aftd Sad emded &1 aHEfid R MEeR e @Y

WW@MW@W@HW( ) Bl
ST YT | AT SMTHNT ARBRT H 3MMded Yd Gl ured 8-
R FHEdl @mEERN) 39 I ¥ dor srgEi-1 H fAffde srgafa

Yeb @ Her dqAl FEfRad wdl @ gof B & oemdH, uwg
Hiodlo—2 # ffredia ok d=nfie waee &g e & drei @t
Wl & oy et ue™ B —

() dufdaes w7 | A1 GHEed ©I F BN (W) & folv yarfaa
-Sd HIfod w7 | 6l Forr &9 H AT ths | B T
BRI =EAH &F @ 9 e faWrl iR e
Aol / favafaeneral &1 arp T8 8R;

(i) omde® WA FW (W) TG IH P &FA%A T IqD R @1
Y& B gfc oRd U WU 99 95 Ugd BT | If
fpdll gPR @1 A9 urg SRl &, A1 JAdad dI TS R
a1 I FRET BR & ST |

(iii) odg® PYD G =Y ATdad & A fAfFEAT & wrer frefed
Y 3L DI Ul IR BT | I8 34T PYD D S D ARET0T
qem I8 gHRad a1 @ fofv sawdd 8rm f qd o &1 %9 gRT
O o B FaeT [JeME 81, Ry e §RT SANed Bad
o1 fafEidr gRT el w9 | By AT ST | $YB Bl gord
IS Ua™ T8 Bl | H¥e qr fafEiar st
AUAI—TT AR /Femes & foly Hgh ®U ¥ IR&r!
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B | dAfew @ el vd vl & faell W Seoied @ Rafa #
I FIRET R T TGN oI T WY Ud F-gE) aref
JAfAFRE, 1985 TAT IHD T I91¢ MY FH1 & AR SUYh
PNATS BT ST |

(iv) oMde® PTG IS & AT YA & RIA-ASH], SHd TaAde]
gifsrrt+iT Reed (Sidigw) fdenas, far SR deom M &g
FafRa e &1 favor uRga & |

(v) JMMAG®H & U dels @ YRS B ¥ gd VAT HIUSHIR SUcte]
BT a1fgy, s 3 <9 & Sudell & e dls T8 dAfed
P B BT HSRUT fHAT ST b TAT ST 39 emeen # fafafds
GREAT AP BT AJUTAT Bl &l 3R

(vi) 3T, affe ST Yo & FAGS SIRT B Uferyfd, Arafer
ST e B G e smaerl e & uer H R
GRHR AT db MRS & ®Y H IR S|

(@) @S9 @ Uil @ Wl UG Pers eg PSS a9 db TS T8

@ ST, o9 d@ & mdee frefeRad wdl @ get 9 @xar =,
arerta—

(i) T smdIsd P ARH, HYDI BT FHE 3fAa] $YG HY &, dl I8
PYD AT USRS BT AMMRY; —

(1) afe omded @3 AgdN Affd 8, a1 SHABT USidRol
feArae ucwr dEeN) Affar sfafm, 1968 @ @A BT
fRY; 3R

(2) @ RN g, RATId USY & FHUBI BT B AR |

(i) omde® Al U9 WRE H IWRIE 9 gam B, o Afaw
JHAAT, TR, Reaa@R), a9, UG Al dodl bl GOuANT,
A B GOUANT Jar Bl A & SRl SSH g STuRmE
AfeAferd &7 |

(i) S9® UNT WA TR AUAT MU WRAH H T UK Uq
3TETeNE JANTRET U ars 9 JgAlad udieror giaer Sueter
g1, e gl aeafds 9l & |l &1 adeor fear o
A, 3frar el WIIpd TARTeTel @& ATl Ul URIETT eraRel
SUE 2 |

AT (MEBR)), Y T & e Ared SdRI &R f7em
JMEDHRI AABRT BT m@ﬁ?ﬁ T IMER W AdGDH P AIG UG
PR GBI HAAT UG DR ¥ SHR B G | A T&H B |
PR By S @1 T H FHRAT QUEHER) s9d HRUN b forlRad

WU H AR B |

IS TP ay @ 3@fy & oy wa™ & Smufl iR 39 Ml 4
A JggAl—1 H Jor fffde Fdiaxvr ged & W™ @ 3rFHE
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(@)

B ST FHT | gs I sy o aifdmy BT ey,

ISCERG @ g B DI ;T H, AJAT DI SHD (D
STRIHRI & A AART AT BT ST FDbTT |

(B) SS9 U G IEAfad gard @ GUESIRGT & W& g TS
TETOT UG IR FARTIT YIS dle | AT RJeIRerd aT
JAARE TR YIRSl 81 a7 59 Fodl & 9 2 & Sua
(1—@) & e faffde &N uifbema varRren |afd weor &l
e BhfY |

@) R 1 Soctas & T 4, WUS AR U A7 ugref e,
1985 R 3 M I Y gTa et & a) Sue=T AL 8 |

nired  fharearn—sa el & Suddi @ oremdE A gy, W
JISERI §9 < & S FfeiRad qaw sferar foedr 1 foharaena
BN I B foTg AT BT, Sferfa:—

(@) Yol fbwg FRCANY /918 W PRI &5 H DAfdd & el bl @l
DT,

(@) HFA DI HElg BT,

(1) SUS BT JATACHTE HIVSRTR (TIRETSH) H HISRUT BT AT

(@) 39 I77ey ¥ fafed ufhdr & AR AT ATSIR | IUST BT
ffrAToT SFerar JHwRYT ShTg dh URTST BT |

USRI SATqhRT SMEBRT Tl STRER J9TRAT &I Fgfad—

(@) () e AN ARAPN, T MY & JJAR bAAd & Ul B
Wil B FARE 8g e R ARGRT S He-[d 1 B Td
IMFHNT TGN & gg | < ®I Gl &1 7 &I, B Igmafed
BT |

(i) SN f9ET &1 ST Arsa IR, 39 ARY & FTAR DA
3 el B WA G Wi g TH Iug SR B gaTEd
BT |

(@) IS JAISCERI FYH, FRIETT B SRM By I R, WY

5(®)(i) 3R (i) # SfoctRaa Feror srferpTRAT B1 |1 suferd o F—ad

, difeAT T JRem HERT (AR R, dfrgss den dret

Td A9 IUBRY PRS0 IUSR] BRI | ATATEIRT PP, bAdH

@ dY B Wl I GERT w9 aaare gd TRl fafafet e e

Fieror orfSrpTRAT @1 < qAT gg FAeror WieTRAT BT B BT

6 I JIATERT &5 Ud AUSRIR &1 UH A8 H &H A 9 Ud dR
rafaa fAeror o) Tr SHd Geg H gfdded IR &Y 3R

(M) TS JAJACERI YD 30 3R I Ifuferd fhardherdi & fwred
3] UP SReRl TN @R Fge aR wa| 98 W AgRe @t
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AT STl ATGBRT DR DI QT | AT BRI IABRT 3aTedh
STa B & SURIT S gR6 BT SAIGT BT | STHIRd SoRar)
TR &IRh B Rl MedR! SR §RT Udh Ugar-—ua oIl fhar
STeTT, O 98 &/ IafYy & SR AaR wU | U AT EROT
HATT | VAT SRR 9N ke Afdd emdr, R, Readan,
T, Ug Al AMBRI & GOUAN, YA & AR 3al fhdl
fafr & eef| S fxdY sraRrer & qoRig =81 891 a1y |

(6) DA & TN BT Wil & LA &F BT AYT U B Helg Afhar—

(@) PYB IS B ATdaT B I ATdGDd YA D AUA TAT WAl 8]

AT A @ ReIfd &1 gaar a1 gfte aRd gy V1o Iuhd
WA M| B Al gpR @1 [ uw 9 R OdEd Bl
It deeprel fARed Br & e |

(@) o "9 Wfed Gomell Bl gorsdl H fby Se |

()

JMIEd R TR 1 &1 fderor gafid &7 @y & AR Bl o
g 5(®)(1) R (i) # SfeaRaq gsifAfed ffeR gRT 9" @
3N BN | fhell o g @ faweTfa g oI W w@ad ey e
qATAEl uared SIS, 1985 TT SHS AW AW MY A B
WPl & JTIR IUYh BRATg I ST | AEaIHal 8 W
UeIfRd SMadRI JATHERT Y & AYT BT FATU dedleaR 3T
39 WA Tg Afaq wited fel oI JToRa SIS | Wl &l
HHT |

I &1 AR 9t &, 59 R 96 §RT HAE & Ui Bl Tl

EaRIERS

WA Pof BN & WA, fh] BHd bels A Yd, ISR §9 AR
BT IO SUHA URd ST IAT dAed & drei Bl Tl
SHac IFaUTT &5 H & @l 7 91 99 urd 39 e § gRwifya
JMeADh GRE JAT 39 ey H fafAfdse faevamei & # wverR
JUSTET B | d8 B! IERd SN Ged Weld oI B T4
RN ABRT /5T B U JEDHRT BRI DI UL BRI,
ST 39 Hag H Il Rule fSelm aar) 1farT &1 Ufid & |

e FeTH 1Y PR UG MMaBRI ATHRT Ig Ul & b

D - IS CUTE H Wipd & | WD &7 H dAfd b U b
Wl B 2 3fqAT AR yraEE H 9 B B Soeoted fHAr 2 a1 98
UHROT BT T TR & ARgA A FHEdT QUEHRI) B T BT |
qHE] (3FhN), 3faah Bl Jfdagad Foars Bl ATAR Y& PR D
TR, IS Ieoled URIT ST ®, A A debld g9 ¥ R
DA AT WIS A9 Td FAgAET garef A, 1985 AR SHD
e a9TY T Al & Ul & STIAR SMaedd HIRATs HYT |

IFANTIRT HFH HAAE & Ul Bl IS D helg ad ddb el BT,
59 I f& ded URT B8 @ wRaifdd fafr 9 &9 9 &9 s
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fea gd g dag # ufdgmd oY faRY vd maar) AfeRT @l
foRad e 7 < & T B qAT KT qEHR JATHR I 39 3
% foRaa ameer ura 9 o) forg 1w & |

(7) e UGN Buh I8 JHfad s & Fefalead grem va
TREAT IUTT BT AT [T T —

(®)

JIAfauTa & H dAfdE & Ul P Wl dad goia: B gy
(RITgad) Td PRI araERen, e WFesY seEr Uieiersd H &
DI ST | AFACTERT T AAIDAT & IFAR AU &3 H
Uh Al UpTUd  YErSd /UleiEed  Wifid @R Hd|

URER & R Gol &3 H far AU uReR &
iR el Rad ot &3 4 95l &1 ga15 1dl SAed Bad Bl
ST ST gofa: g R

Wil Ud WUSRYI B¢ SISGUTe & &I URfY & aRl 3R |l faemai
q Ffd aredal (WRI) der RRA—<SfRT &1 sgaver &1 S, aifd
srefaenRa &= ¥ fooefl ff YeR &1 amif¥ad wawr 7 & |

JgAfauT gRER H yde Ud MHN Bg ddd Uh B Hde /e
gR N |

Wl HT T UG WSRO &F WK ®U W YAFHI fHAT QM q
HIUSHTR W wU H dlelda I&T SITgT |

Wl &F H AT Uil mEnRd uurell, FRRET B dieEr
ARSI o g ST |

JTATTIR] HYh ST Til & H YN B AT I8l A dIe”
ST @Tel Y R BT Ugar Bl AMeiRd RIS B |

A R G Y9 & YD YATH AT R A& Ja
faeror st wu @ |fafoa gir—

(i) = ® dRIG Ud qHY; 9

(i) @ & TR H By 7Y IURT AT 39 UM BT Y ST Bl
fafer va 9\ |

AT B UG AR IfAT AR IHEG Yde B gl
BT A1 AT "ied 89 b Al ge b AR f7el sadr) sfery
BT & SIeT | RUE § g &7 99 Maad faavor |ffafera g,
ST 6 Tl e SR gRT JMferd fvar Sy | el madry
VPRI Wrud IS Ud FAUWET uerd iffId, 1985 AT 59
3SR & WTAETHl & TR IMAeIH HRATS X |

IIATER), TSI IR & PRI e Y §R & IR WK
U ¥ USRI TP goa-ug e, R W O[T gy SRl A

fr=ferRaa faavor sifbd grm—
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(i) ‘PafEE B Ul B WA B ISIT URER | Y99 Yol
ffg 1

(i) oS &1 M, Hud fqavvr, oFefd @ @ werfa
RIS IR &1 =T 97 S¥d gRT &TRd Sidied fAdures,
=Y ererar IS Srerar =T HT9IaH H |

(iii) ISR, I B TG AEHRT [T g§RT FHI—FHI WX
3T TR AT UNeR U RIHl R Uefid ¥ |

8) dAf @ U (FRA TI TSN BT AR HRDb) B Hels TG drdd Dl

gfepar—

(@) JIATEINT HYB HAS B Pels A Fod & gd, ST 5 (&) (i)
IR (i) ¥ SfeaRaa uei™fRa @Al & faRad wu § ga=r <m|
T & oy wers | U Wt fy U e § dafew o @
quid: SWIEHR B BNIT| $OH Ul & WRAY Bl gfte I &l S

3frar dIel, Uldhe ANH a3 BRI 9 Yoid: T 8 ga

STIUART Uell T BT APHTeTT ! BT |

(@) AR PYS AT IS §RT WeHa fh, Helg & aRM TAD
Ao &1 SAfdE Ul & BTk BT AW Uwd AI—U ¥ rRiEd

PRITT | 9 Aferg H sRT aFwafs Ul don g&p s
gerel GFI BT Al fdaxor sifea fhar Sem |

(M) SFEfTaRNT $USG AT IHD GRI UOPHA PIg Ah  [FTerRad
T MR W STRfT B dr R mieR gy
3uferd fhy S UR IR BT

(i) drEl @ TUET SfI BN d UG YAS UlE b HRATHD
T[0T |

(i) J® feaa @ sRd amwdfaes Al & FeE Qo 8F @
IR, I AT FUSHIR H @ | Yd IHHI diet b
ST TT 3MAGd Udel Bl Adhd & oy WIveRIR &I |FgfIa

®Y F dletde @I ST |

(iii) IF HCS 9 D FoI IUS B VR qAT 99 99 B RA
qfce UerRl iR Yep aEdfdd usrRl B gue—gAd 9R
3ffretfae feham ST |

A @ Ul B ATSHIR Y AJAGT—hTd AJA &g 3MdeT B
A JMMAEH o oIy WUSRIR AT B MMAGT BT Iffard N1 | I8
e HiY fRT & R7en Ared AOdR & Aed A U fhar STg
S U ARl AlET 3Maed DI [Tl AEHRI ARBRT BT ST B,
S 39 eI S @ IHredl QUEdR) B $9 SR @ Al Hel
Iggd—1 ¥ fifafde smaed gev & dWem w fafesim @ dsnfe
TS 7 $Aed @ Uikl & HSRUT & foy gy Ai—3 H =i uae
fPy S Bg UM T | AR WM Bl dHrEdl (IEeR), SuYh
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AABIRAT B AR & AER W IHT AR—4 F A9 & dE @
YR BY A YaH BR FHIUT| DAfdd & el & JRIA A= o

STRGTRIE STSICTER BT BT | JISIGIIE HVSRIR AR wd |

S & Ul B A Wil & & Wiar B Rerd 8h |

(10) URER @1 GReTl T RET—ITISATIRT HYDh:—
(@) 9USHMIR &1 Wby (($SeH) 39 YR GHRed w94

IFMRIGT TS 7 & Fd JAT HUSRRIR H Jd9 xR+ dTel KAl Bl
3Tl IR BT | HUSRITR & TaRT /3N Bl H&Ted STaBRI
g TR §RT fAffad g fhar SIHT raedsd 80 |

(@) HeIS B T3 AT & Uil BT fWer TR & |

(M)

I8 gHREd ST {6 wId U9 9IUSHMIR § U9 S Swal Akl
do AT 37, e SuReIfd 9 MMESIRG Heial I gPpia feEr
IS B! Gredl, faa a1 wideror & Hedy H Mmavdd B |

AT HUSRITR ¥ Y9 P+ AT g8 A qrex e arel
URd Rh B USAT BT Wl RIS BT |

gRER # gE Wenfiral merRa womell, IR R dierar R
I BT |

JATEN, FTA G-I IRER & = d1ed T §R & IR WL

®U 9 YR Udh Argars e, o9 R FrefaiRaa fdaver 9T gy

JeRl # sifed Bi—

() ‘dAfdE & UMl & HUSRYN ] AT IR | FdT Yoic:
g

(i) oSl &1 4™, Hud fdarvr, Al @ @@ Sidv|
e T S9e gRT @i Rl @1 &, 2=y A1 sfuS
3ferar Sl ATTsH H |

(iii) ITAGERY, ST B UG IMFDHRI 9T gRT FHI—FHT W
3UTET TR 3feraT URex Yl ¥ Ui & |

(11) Wl T AUSROT BT FHA0— SRS DAed & Urel HI Wl §d HUSRT
@ AT T T IR b AIRIT OB RT FRIeT & & fofg
eI BT —

(@) ST PR TG MBI fIHET BT TAT BRI, ST Ae8—IH od B U

(@)

()

JMIHNY IMfTBRY & gg I - B Ufed &1 7 87|

B T o1 T ARHEN, S (THTHTE /3 i) rerar By
T g1 eI & ug | A @) dfad &1 T 8 |

gferd faMRT &1 V9T AR, Sl Su—Yford seEflerd & ug | A @I
gfdd &1 9 8, oI 11 g HR U JEHNT [T BT FHE—I—hd



RIS1Y=, fE9Terel Uael, 23 Sells, 2026,/01 SV, 1948 6225

TEh JAEGRI, S FEREH I IR U9 JEHRT AGRT & U8 | 1
1 Ufdg BT 7 &1, ISuRe |

@) oRa AT &1 V9T IfaRI, S d8dieleR @ U 9| A & Ufdd &t
T8 59 9 IS BR UG AEHR AR BT FH—A—HH Th
ABRY, ST TER—IH ST B UG JEHRT AR & U A A B
Ufad @1 7 81, Sufkerd 8|

(12) IS gRI SRS JASHT & oy dfed & Fued @ dfd— 59 Qe
% oref9 sfenfre Wl @& fofv dAfed @ del (@R9 TG ST B
UGS BRD) B Wl B FIG GTRT PR Tl ISP HYDb, DA
& U P IAF Dl d UTAN, 39 IMeY ¥ fAffdse ufban & o aR,
IS DI 39 YA Bg UIEHd AN & H IR BT |
g HAE & U &1 ueE EfoRad Afd | &, s —

(@) 5T & HIaR [T gAfauTa FHfar @ A 96 aRe; w_g U
PIs IAE [Tl MIHRI JARTHR §RT T AR—<I § 9NN WRfAe
TAT FHeT UIRIBRY BRI gRT g WRI—@ & S aRuz & fa=m
ffar @1 uRafea w1 far o, an

@) afe aRRafoar var eufed o, ar fF=faRaa Afel &1 gt axd
BU I T PRIGR—

(i) SRS Uey URMe & HY I Iefrel ITWN Bg ifdd
HHRE AAdT Hed H Rafd BT |

(i) oErIdR yrae ST Bl sruRerfa # T gersiag ara
ERT Vg—5&F BT YGHRUT HR qrAN 3RJdT 9d SdRd Bl
TG HRAT |

(iii) SIT—VEEBROT UTQY  3ARINl B WIgdR dle Sl Il
Sa—39 oY 3iEifie $99e 7 uRafdd &= |

(iv) 9 ST yaeReliy fafemi & orfiF, suafed Sifded el &f
T GRS & W H 4 F T-ANT BT |

(v) 3Nar S STl IT AT A BRI |

AT PYD 50 Hag H AT BRI ABRT (ATIDHRY) Bl gd
AT <, S 59 HeY H FATSA! (GBRI) BT Ffadad KT BT |
TRl (TEBR), [TAT DRI ATHRI BT AR B Wit W,
Ih IATE @ (I 8 SUYTH SMee UIRT BT | fa-mer @1 Hqo
Ufshar b1 fafdad AMerdIdRoT vd difeamumbl &1 ST | fa=mer &
SWRid, f5Tall MEHRT e RT & AIH § AHEd] QMadNI) &l
wfcrde IR fhaT ST |

(13) TIaRMORIT BT IRIABR.—IAS JS G DA PYDb AT HIVSTIR
ISR, B 99 TP BA dsh bl YOIl d U Hle b IR, 9
IS ¥ Hel' = ywy H [Ga=iOR o &’ |
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4. 99 30—% 3R 30— &7 fqRMUA.—ad Al #, 99 30 & gvanq fF=falad
R 30— @R 30— eraRenfua by SIee, rerfa—

30(@) fafesim vd asne waol & fou $Afed Sdel &1 J6ReRo Ud
fafmior fafecia d as=e waoHl @ oy $Afdd & TR Ug
fafemfor o frferRea et @ 8Rf—

(1) DAE IR & THIBIT ferar fAFFT 8q e —afaad Tl
MBI JABRT DI ATdGT DRI, Sl U FKI[CTAT AfRT 3MIad Pl
AT a9 & FHEAl QMEBHRI) B WG B | ARG (RIEdR))
U WAl AT 3G BT AT B Td DRI Yh bl gy
HART—5 H HATd IR & THRHROT AT fAfFHor 3q I ua=
PRI B U SN S| I BR Ud EHRNI ATG<h, FATS
(TER) ¥ ATIET Y WRCRT T 8 WR $9 R & AT el
IPIAI—1 H faffde et Po & Yaad wR qn Frefaliad el
% S UHU ARN—TH H DHAIH IR & TEHROT ferar fafeHior
DI IAFAMT T&TT BT, ATl —

() JAFATERI, ST B Td IMMGHNI 3dYgeh & uel H QR &1 T8
U g $UY P AEf ST IS (THSIRIR) 3fral §% TRET &
w0 ¥ AT IR B,

(@) o &1 ufcay 39 Ml & 1 Hol | Igga—1 | faffdse
TEDHROT Yob b Ha YR TAIBROT fbar SITQ,

(M e fafmior b § U WEHd I PR UG AEHRI
BT /ST B TG AMTHNI BRI S Shls BT JART BT,

(@) SFSITE ATSNIR | UHy A—<1 § uRded ga—ud &
HIETH A JGRBROT J1qdT AT Sh1s BT Uil T8 AR pfad
IO, 39 TS & oy Wiada gl YN AE—H I9d IR Td
BRI ATHRI B SURART # B 9rd & QT | afe fosar @g
B T e JIEHRT AWHRT gRT ORI TRy ArR{—<2l BT
RIS LT3 TAT VSR FURT §RT SIRT Ty ARI—41 T
URT el 9 B, AT SMEhRT DR VAT T U Fe] BT,

(&) faffHor ST JHRRY SHE H WU & UgAd B, AEHNI
BRI FART ShIs & Tdgdh AT JATATEINT RT 39 WA
g WEga Al o= afth @ SURAfT # dld e dhAred

SUST BT ATA BT FATYA DN,

(@) 39 UGR U AR DA UG BT DA HUSR HeE ATHS
YUSR el H [RIAT @1 SIQr | AT 3318 & TRl STadm
PR efd TR § anagasd ufaftear &,

(®) faspyor e fafy\ior gfbar § ST @& WNE W DAed
SUST @I dad SA-l & AT DA WISR de | fdren
e, e ey H JgAfyNl @ 3fded W Shly U9RT
IMEHRT MR gRT forRad afT ue™ @ T 21| mEdry
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FferT ot & eefie fafead e wer # sy ufaftewr
BT,

() I GOR SATET B "TIR ATl WUSR” H RIHiaRd fhar S
qAT IEHT fJaR0T e MEBRT SMOBRI & U BRIAT
SO, S fafed IRReR # verraRa AmEn @ ufafte ae;

(31) DA YUSR det, fafasior srerar RIvHROT &3, IR AT WISR
TqAT IMTHNT ATHNI BT BRI, FhIS & AT aRER H
W w9 A gUd U4 ffed s

(1) 5T H AT SHTE BT IO g YAdH Yoll (=T 100 RIS
JUY B,

() fafsior soRAl ® oA © diYl & I & Afie PRIAR
WR 3 TR P SR ST ISR SfERer (B 2 wfoerd g
IUBR / JAERIIOT TAT 1 UL TATaROT SUBR / SfeRIIor AfeAferd
W)Wwﬂlmwmwﬁﬂmﬁmqﬂw
fasi, denfrel vd Sieary uRkadE , feard uwr @
FXATART B ST,

@) =9 9 & I vea Wil Hafd Sreiaar Ewiareid ud
aﬁm%‘hﬁ;

(8) foedl Y Seoted o R o, WU WY gd A9:99 T gared
N, 1985 T @D INT 90 MU WS R B A
IuEe AL B |

faf T S&18 gRT dAed & Wl v Sc— dAed & I<aral
a%@?ﬁzﬁaﬁaqﬁﬁﬁmmaﬁ?ﬁﬁﬁmw@léwagw
P B foTy U & O qAT WIIferd wU A a8 |

TEY WR-UH H IS ORI &HRA dTell Dl 9l AMdGdH, S
afeell & A Sl e H e e gg daled & Ul
@ WA B fory gFfa W wRAT @Edr B, Gdfd Rter Aed
BRI BT gwu ARN—Tad—1 H 3f7ded Uga HT| Rofer Ared
BRI U AR AlEd 3MMded Bl Tl AEHR ARBRT DI
ST &, S 3fUel AR dfed Aded Pl Gafod  FHsdl
CMEHRY) B NI BT | TRl @MEadR), RTar adrR e
A 3ATdeT Td ARl U B W, $9 3MMe¥; A AT JgE—1 H
faffdse et Yo & Ywam den Fr=ifeiRad eral & gid & 3=
Ty ARI—gAd—2 ¥ Rifeedy iR I waee 8g daed @
Uil B WAl B oy SIS uare I

i

(@) T & forg yarad AfhTa sfEr AHed —gRT & &b
ArMiferd © I Faq &3 § 09 Uhs I &F Tl 81

(@) ofdgd, T B IKIAd 1 & &=hal JT WIH B Y& bl
gfte dRd gY WU SUhH IRAd BT | Bl T R i
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' U S OR 3G I AJE deblel FIRET BRI
ST,

SAfeq dadl i vd el & fll W Sooted @ Refa d
I FIRET B T TG AT WU AW UF F-99E Taref
A4, 1985 Ud A S §9¢ MY Al B ATAR IUYTH
PHRIATE B ST,

&P YD MG & A1 YA Y[ B TR, IHd Iad
raRerfa womell (Shdigw) fAdenias, RS- &1 feror e

ATUSRIR &g AN &3 BT fdaro1 IR BRI

3MIEH & UTH Bl dh URH B4 ¥ U4 39 3MQY & Iuadl &
I ST DA @ Ulell & Idel & S Td Yol &
fau @ SUS @& WUSRUl ¥ VAT WIUSHIR IUSEl 8T, S S
e H faffde gRer Al Bl GRT HRaT 8 3R

3MIed, dMd s Yoo & Toaded T B HfRfa, frem
RN ATHRI & el § ARG T 78 Fafy S8 1S 3ferar
% RS & FU H WA B,

Jrded fbdl W1 U ofREr H QIRIg T 83 Bl forad Hfds
AT YEER, Regaw@R), 99, wRh rar 98 &l SoUAn,
yNIg & AR 3Rfar fhdl fafdr @ erefie de-ig orumme affera
g,

(ST) ofded & U @I dwdiae AUl & AFd & uRIETT 89

TSR T UG JATH TN UAEE 918 gRT JgAifad
IA—Red Jqar sfaRe uRleror gidem sRfl, igar 39 |
Qug 1 @ § yRWINT fHdl wiferpd TaRTemer & |1l aienr &I
IR B

P frT & el Arsa JAfeRT qAT fSelm sadry AfRHR Bl
AT & IR TR FARAT (AGBRI) A TG PR FDHIT
3IAT UG R ¥ SHR PR FDHIT | AT UG I A 3PR
frr o @1 Rerfa #, FEdt @mEeR)) SHa Rl foRad g &
SIEIIRCRECAUIE

AT U ay I A & oIy Uar &l el dem $9 3fasl
A el | AJgA—1 H A T9eR0r e & Yar R SH@
FAHRT fBIT S FDHIT| I8 S AswACRog Tor 31fdshy
g1 | Tl Srgafider & gg @ Refd & orjafa Swa du
SRR & A SRICART DI ST G,

Wil g SSa & oY 3ded &= arell sl e faf-Har,
feArae uoer A SR g gur srfef=s, 1972 dor =9 H
Uq< I o] ARl @& Sudyl & SrfuR fRRme uaw # Wl
Tq A AIfta & derm e JiffeR H <RI |
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C)

Tirga fhardema— 39 el & o SU§Hl & 3T WEd g,
WAl e e @1 gRe frefeiRad i srear el o
fhATHATl BT FATelT B & [l Tehd BRTT—

(i) Yoiar d& SR ©REdEl fhy WU e H B grdeRer §
P ® Ul B TN R id W 'S Ar ufel
TRd # gol &5 # Wl S ufaefd g

(ii) BFA DI Hg HRAT;

(iii) SUST T A IT HVSHTR H USR] HAT; Tl

(iv) 37 fFromi # faffde gfdhar & aR =l Ui HIveNR
A UG BT fAFHTOT Sferar YHHROT gl db URGET HRAT |

UETRIEd AMEBRT SMEBRT T ITRERT TIRT &fh Bl FgRh—

(i) T sMadRT AEBRI, 7 FRMl & FTAR @ 3 bAdd
@ UiEl B Wl & GAIET B AER—ID I BR Yd AGHR]
AP & Ug A = oot BT T B arel fd adEry
ISR BT UTATRT BT |

(i) BN T &1 RNar Ared ofer, 31 Fadl & o dR
& TIIET T U AT IMMABRT BT UT™Zd S |

(iii) e SFFERl Fud, U (@)() IR (i) H SfeaRaa
FRieor aieRal &1, Mo 7 AT f oM W), |4
JAeID HAGER Aleld, JSAT Ud GRem HRI DI RapifeT,
dfTges T Al UG AU SUGRV USRS BTG |
IR FUD, bAGd  (B7) I Wl I FafRd T
o Td wTfoRite it & e ARt mierRar
Bl <T| Feer WAl &1 g8 dxi BEm b 9
IAT—ITd  &F  qAT VSRS BT T ®d W
FH—A—FH A H Uh IR e N Jom 59 Hew H
e IR N |

(iv) IR® JITATIRT HYH U AR A AMALAD AT &
AT g U SIRERl FER ARt g dR Fa |
a8 T Frgfe @ e fer smeer AfeRY @7 <, S
JALID SE & IURI Ih R BT AR BT | el
AMEHRT  MABFRI  gRT STRER UARI @Rk &I Th
TEAH-a SN fhar oo, 9 98 e & SRe
AR ®Y W SO WY M| VAT SRS Y9ART @afn
AT Srmdl, veER, Regaw@rl, 99, ARG qdl U
SOUANT, JATd & AMUR 3qal fbdl f fafd & ol s+
IR | TRIE Tl BT A1fRY |

HAIT b Ul B Wl B JeNT & BT HUA Ud BAA bl
uferar—




6230

RS9, fBHTerel Uael, 23 S[ells, 2026 /01 SIAUT, 1948

(@)

8U W-UHIOG JUHA Ugd b Al Al geR B
fIETTfel UTg S WR 3fTded Bl A deblel FIRET B <

ST |
T 4o Hifed gomel @Y gahrgdl | fhU Smed |

3aed gRI U¥gd Y B [davor =l &1 @ & SR
fosdt Nt 79 5(@)(1) &R (i) # SfoaiRaa ueifafd sifdar
ERT A9 & e 8N | fsft Y R @ A o
SIM R @96 NS v A9ardT ueref rfefae, 1985 e
IS I gAY MU Rl @ uEgEl & aR Sugt
HRATS P ST | AEeIHAT 8 IR USIAfRd  SMEHRI
AHRT A & AU BT AU TEHARR AT A
TS g faftad wiidepd fhdl o o ¥y | 41
BRI BT |

AR PP, gars AT goi 8 & Use fagd & 9ia”
39 AYf 9 FH1 [Jaror @ifvd wa, (B ) SEs g
HAIE & U B S B TS B

Wl gUf B @ IeEnd, fa BEd des ¥ Ud, Srgefiery
S AR BT W-YHIOE SUHA WA BT B [E
HAEE @ Ul P WAl B ST &9 H T P 3
oI SH UrE o9 FH § aRaIid srawae gRem e 59
ey ¥ fafafdse faRvantt &3 # 9verR Sude 2| 98
SHD! T SIMHRI Hefeld Heih 58 B Td DRI
JMIBHRI /A5 B Ud AMGHNT BRI DI SUSTE BRI,
ST 39 ey H oA RUle f7elm smaer ARl &1 ufvd
BT |

(@) afe WErRd Y BR U4 DN BRI Ig Ul © P

UG A IFACTITT H Wiapd & W 3AfdH &
H B & Ul B WAl Bl T A AN UrEaEEl H W
el &1 Jociod fhaT &, 1 98 YU &I el g9l &
A W 9AEdl QMEERN) B Efd BT AHEdT
(aTEIY), 3Mded B Jfaagad GAdls b1 JqAR UG B
@ U, IfQ Secied IR Sl ©, A1 SIS debldd yTE
A PRE O dur wWiue AN gd #EgErdl gered
A, 1985 3R A A Y Y AT & Iuael &

ATAR AIID HRATS BT |

IANTIRT HYDG DA & Ul B U Bl Hels ad db
Tl BT, O ddb b ders URY B9 P wRanad fafyr |9
9 A HH gIod Qa9 UYd U Hdg H Uifded g
meaﬁzﬁrﬁaﬁ%@ﬁwﬁéﬁﬁﬁ
T fOTel MadRl APBNRT F 9 e & falgd e
g 7 @R fefg Ty B |
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(1) GRETl SURL—IAJLGEN! HY¥P Ig JHRad e & Feforiad
GRET Td EReAT U BT AT [T g —

(@)

(iii

IANTUTE & H DAfdd & Ul @l WAl dHad QoI foR
8U (BRIYE) v R araarer, sl diFersd serar
mﬁmﬁﬁaﬁwvnlagamumaﬁwzﬁ
AR g4 H U Jgal THD
HTESH / Uleligred Wfid &R || AJAaurd aReR
T dER Gol &F H Al ISaua URER & iR Bl
Rad ger &3 H I & gaig ar dAaed  BAd 6l
SR ST geta: g g

Tl U9 HUSRYI B SIAfUTa &F Bl Ry & IRI 3R
| feemell & |YfIa areddl (BRI deon <R @t
AT B S, Al AT &3 H bl #1 gdR
BT IR Jav 7 8|

) IS URER H Uaw Ud e g dad Ud B

g9 / frerr grR e |

(iv) Tt @7 &3 Ud 9SSRl &5 W w9 9 yUd d fafed g

v)

JIT AUSRTR T el & S7Efie = |

WAl & H AT URifel JEiRa yorel, IR SR
3reraT AT T g ST |

(vi) ITATERT PP ST Tl &3 H Yl B+ 3ferar

(vii)

qel q 98N SF dll YD Afh I UgdArT bl SN

JIRI&TT BT |

IIACERI D, W W B W YR & FEPHd 9]
JfrAT JFRGT UIY B YA P IMWeRd SRIET B,
Rt o a1t & SifiRad FrefaRed frawor sifard w0
At gi—

(@) T &I ARG Ud |HY; q1

(@) g & IR H Y T U TT 39 IR DI by
S @ ARG Ud 9019 |

(viii) MG U9 & TS TATH AdT IRKAdd AARTDHT Ja

@I gedAT B AT "edl gied B9 @ dd™ 8 b WIaR
RTetT 3MmE@dRY SIIHRT &I & S | S RUre § ger 3|
BRI ATHRI gRT ufed fhar | Rtelm smedRy
PR w@ad MR Td FEuWrdr uered srfdfe, 1985
AT T QT & WALl & FTHR AaeIH BIRalg B |

(ix) SIS, JISa—urd URIR & =& 91 T99 §R &

TR WL wY A YR Ue Agdds o, 59 W)
fforRaa faavor S gu seri # sifda gi—
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(@)

(@) “bAfed B Wl 8 Ig—ura URER | Faer qoien:
ffg 1

(@) gy &1 M, Hud fdaxor, g @ aafy,
SgE fdene den S9a gRT RIId HRl & 9w,
fR=dl a1 3fUSh arerar TFT wwIel # |

(1) SIISCERY, 15T PR Yd AGHNI TN §RT AHI—HAY
UR U AR S7AT UReR Tl | HaRid & |

PAfT @ Ul (TR TG TN B Uafid @RD) bl B
HeTs U9 died &l Ufshar—

(i) oIAtdar FuH, HACH B UMl D HAA Pls A
FH—U—FH 3FHE o gd I @ § () R (i) #H
Sfeaifad T1fia sridreTRal &1 foiReq wu # ga=m <y
BAE Hels | AWMU Wil fHy 7T e A bAfed dief b
quid: I BN | SOH UEl & W & Ie2d A Bl oI
qrell BeTs, WIS, T JAqar UlEl & ARl Bl RIS W
A BCHT AT die, Udme AFH I 37 BRI A YU
e B g STIUANT il BT g AEfeT T8 en |

(i) rIIfaarl FuS 3fral IHd gRT fAffad wfepd afa,
A Bl B aRIF AP GdF &I Hels BT Al Iwy
ARfl—26 H ofRfed & A1 RIS HRATEI, I
AT § B qAT YW MY afcres gared &l gerd—yord
dlet 1 fderor aifdba fobar g |

N N

(iii) STISCERT HYD 3fra] IHHT Wfhd Afdd  =leIRad
AT gfafed SIRI & qr e aiEeTRal giRT
Juferd fhy S IR URdd B, —

(@) Ui & A=, RId Uhd Afhdird ddAfdd aiEl &l

GEITHE 0T |

@) T¥% ffaw @ &8 avwfdes Il @ dere Ul M
@ SR, IH AU HUSRIR H g H Ug
SABI Tl BT TJAT AIVSHIR Bl IFAEEHT Yol A
grferd v & fory faferad §q ud gRIa < |

(M) UFH Hels 99 & HIg H HEA B ol 9R, B
JEAWIE G BT AR AT TS T3 IS
AN BT IR JIH—YId AfTeRad & |

DT B U B AUSNIR &Y IS G—Pud AJA Bg e
BRA AHY, JAMded b oIy Afar B8R fh g8 PN fawrT &
Tl Ared PR & ARIH H WUSFIR 3G =g 3fded
Tgd B | e Ared MR e wwdfa wfzd Sad e
B T BRI SR DI SWUMNT B, ST 37T STRIAT
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@)

Aftd Gafd & & |AEdl (UeeN) B fafhar serar dene
WSHl 8] DAedw @& UMl ® YIeRU & g gwU
ARA—wadI—3 #, 39 Al & | dor orggdal—1 H fafafae
JMIET Yot & YA WR, Y by S & ol pifdd & |

AABIRAT B ART & IR W FRId &= BT FATRd
(TEHRY), DT & ISR B THU ARI—THAAI—4 BT AT
UaH B D] bAfdd b Ul DI YR R BT qof
IR AR BT BT | SATTITG HUSHTR DAfed  Ulg &
1 et & @ fiar & Rerd gy

TR bl GRET Td HREMT—IATARIRT YD, —

(i) HTSRIR BT M PHed 39 UHR M fh IFH foddl W TR
B ARG YA DT ST D qAT HUSFIR H JdR HA
el FRRAT BT AN R HIM| HOSHIR - Bl
qIRMT /ARG Adfd &g |gHEdl (@Qeen) gRT fafdad

AT BT ST |

(i) ®eIs @ T3 AT & Ul & felg ITRIET BT |

(iii) @8 GARFT S & WU Td VSR H Y9 dHad Sal
Upi fEr IUG HI G, fahy srEr wAderr & oy
NMITD BT |

(iv) oSt oI WIUSNIR H Ude o] U4 deR Mo arel

URId @ Bl U BT el IFRIERT BT |

(v) uRER & o drenfirat smenRa yomel), Rl dAR sterar
RS Terfud T |

(vi) SrgSIfqemd), oow orfeify o IRER & H&I WdvER &
TR W ®Y I yelRd Ue Ag-dre e, 59 R WhE
Rl ¥ f=forlRad favor sifea i, —

(@) “dAfed & HUSRY TG AT W URER | wae
EURERRIEE-S

(@) JIATERT & M, §US fdaRv, IS B Sy,
ST Feens, T S9d gRT IIfod AR dari
P dwer, = srar U AT QAT 9 # 3ifhd
BT |

(1) SIS, I FR UG BRI faMTT gRT FHI—a7
R fefg fev o= w® fayr gt fRuiRa

S-S TReehdl  Hedl TN 3fqal e JgEdl |
TR & |

DA & Ul B WAl gd AUSHIR @ FTREL—dAfed &
gigl @1 Gl Ud HUSRUT HIUSIMR &) FRRET g FRiEor o
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P v g WReR & fEfoRad Ifdaerr AT ava & for
e fhar S ©, s1erid.—

() XT5T PR TG IMEBNI fTIRT BT AT SABRI, S AERID o7
PR UG IMTHNI SMABRI & TS H A I Gfad &1 7 81|

(i) Py faurT &1 T Srferer, S fawy awg faviver srerar oy
fmT gRT AT o eI & g | A & dfad @r
T 3|

(i) gfera fawmT &1 gfers sweflerds a1 SE- Sod 3707 &1 MBI,
ST FRIeTT & T U PR UG RN IR & IERd
I PR U4 IEHRI AR a7 S99 Sed ufdd &
DH—H—DHH Uh ARTBRI BT A1 BT |

(iv) o fO9TT &1 TEdieieR I S99 9@ Ufdd &1 NI RI
ST fPRIeToT & 8T ST PR UG IMEDN I & A8d
I PR TG AEHN JAOBRI I SO S Ufdd &l
PA—T—BH Th ATBRI 1T BT |

PYD ERT DT & UEl & e & Afd.—39 F=Al & sri=
fafeci wd ase waoEl @ forg dafed @ dii (ERE ud
ST B IuARTd FRa) B Tl B 7g A T IAd
PG, DA TRl DI TIS HAA DI Hels d SURId, I9 a8
H fafAfd dihar & STfAR SUS &I 39 WA & fog widga

HIUSTTR # RAEART BT | 98 dAfdd @ Urell &7
fgem fa=ferRaa Afa & wx,—

() I @ AR fd) o=t ura fafemiar &1 Sust &1 fasha
IRd W & T e Wi e N Suw, e e
AOHRT gRT THy ARN—E H SR Sz dr Hem
N §RT U WRI—d1 § SRy gRus & 9= fafesiar
e aRafed el o1 SITgE, 3ferr

(i) afe gRReforl WAt smem o, a1 f=faRaa fafel & &
fre v fAfSy gRT SFHT faATeT HRTD.—

(@) HHUIRST— UIGY ITURTE B HIY AqaT IeH! ITANT
Tq Ifdd HHRT 3fJaT Hod H gRafdd o |

(@) SfaTId SfuHeA—3ifRiled &I uRefa # Ffd
eIl 3fUEed  §RT Ola—fUve & TR Y
IR 31IdT SId SdRd BT SATEH BT |

() ST-UER@RO— UEY AN BT AR 3iEnfire
STANT & FERE, S BIgaR drS, $gole Ayl
AT HI—sGT H BT |

@ 9 R SWI-geRei e & e faafed
Sifde ugrel BT Ja—dUEE b wY H YH UR STAN
DA |
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(®) a7 gRT <S89 eaEr = sl Al | S|a@r
AR BT |

PYS 3H AT H AT JEHRT JAHRT B gd
LA M, S AU AR A TR FATET (SATIDNI)
B YT BT | FHEAT (@QEHRT )ﬁrvwsm-cﬁr&eq@-cﬁr&a%
ARl I B9 WR I [US B [AACIIR b Heg H
SUGTH AR UIRT BT | ITCTAROT B HYol fchar &t
T STWeRITARUT qT dITSIRTH! B ST | [T
T SWIA, Tl MepRl USRI & " | FHEdl
(@Tma®RY) B RUIS Igd &I ST |

(@ faaRPORT BT RGBT —TAD S UG DhAdd HyDH q
IR WUSRUNR, T$ B ah &l FANG & TP A8 D
AR, fafed gou H fqarol o & |

(®) fPd Seoted @ W #, WUd U T ATyWrEl  garef
FfrfRm, 1985 dom 9D INH 99V U URIfTe FIEl &
IUEY AR B |

JgftauTa faffmior aRERl & GRem T WReT— URAd  rJuTa
fafemor  srerar gERaRUT sl EfoiRad way geR=d &,
3. —

() IRER BT AMbed 590 bR fhar e fb aFRigd gawr ol
NEESIED

(@) ue TR BT T Aifde aRf @ exr Srgem, S fed of
SR T BT Ah H e B |

(M) URAR @I aRE & R AHY I AWI@T IUBRVN §RT R
o orefl, e oRR # faft Wt gaifia stear ardafas
MG TAR BT YA TR ST Wd | VW [USRYl, o
TRRefRRT ¥ SHT SYAT BT O ¥aT @), S e ) g
3feFaT IIKIfAe SR Yaer qer fdr Y erdy wIfafafer &1 3o
I PR § e B |

(@) gRER @1 gRET & ¥ ARTHHT Ugd™ a3 gRT gRierd T
e, S fReR foramefia @ denm aReR # fly Y yanfRea
JFFAT IRAMAD AT Jaw qAT Iad UUTll & A1 fHl o
UPR & TSBIE & YA 3] IRAIH BSBTS &I gal o H
[eT Bl S ARTHACT UgAM dF DI W R FHI FERE BT
ST |

() u<wmRor srear fafasior SHE # uder HRA drel 3ferar 98l | aTER
S dTel 9Ad Afh Bl UgAr Bl Al JRIer fham g |

(@) uReR d &N 9 wfia sieEr araifde  SFfRGd yaer @l
frfoRad faexor sifard wu & |fmfoa g —
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(i) eI & dRIG Ud |qHI; q1

(i) @ & UPTR ¥ by Y Ul &7 fqavor, foreH U U
e S @ aRE vd v A fafafde g

fodl Ml TR & UG QA dRAfdd SEGd UIe Il
Ugd DI geAl dI GIAT geAl "ied 8 @ AN ' b Wi
T ameerl A¥eRT & & S| VAl gEer H ogedr ¥
Teafd 9 9t eavye faavor wfafera g, e emenm Rtem
BRI MEBRT GRT BT oY | T MadRI BRI SrfA=gH
AT 591 PR & SUGHl & ATAR AITID BRIATS! DT |

(S1) o9 P&t Jyar Hell § DA B Ul & IS, bedl b

&)

AT HAT Tl BT HUSRY fhaT Sdr ©, 99 R 9T BN Td
ﬂ@%é aql ‘DT XTSI ATl I AT SITUHIT |

IIACERS  AfTIT URTR & I U9 ER & IW
WE wU H YRl U Gaa—ug o, 59w FefaRed
fqeRor fB=1 srerar USH aierar &Ml WwRll H W g eIl
3eRT § ifdba 8, sreriar—

() ‘dAGH [UST/IAE B TAWROT U9 fIFAET Bg

AU URER | yer gofa: Ffvg |”

(i) SFSITIR® &1 AW, Fudb [darvl, AT HI dgar [,
SiigE. e dor uReR # enfig ALAad. Wi @
T |

(iii) STIATCTIRS ST B T AMGDRI [TIRT §RT FHI—AAT TR
U AR AT UReR URR H THE WM W UERiA
BT |

(4) fafeATOT SreraT THWHRUT §HIS §RT SR fby S dTel ol —34
ol & oM $AME &1 Feoll @ dTell IAD Ao
fafemioT 3rerar UGTHRIT THE—

(F) FHI—AT W U, SN & T3 AT 9USR H ST DAfed

IUST BT i@l g1 ol & el JrRefoT e H &fl | I8
G W, Yg U afie SR WR S7Erdd AT ST e U
oer (FSRfed RS AEd) BN ISR §RT SMSTHTOT
BN Ha ¥ W ude ufafe § w9 @1 fOf, qo, S9
IARTIT H¥F & AW a7 udr, foraw o far w2, |fea
! emaegsd faaRor Sifd fby ST |

(@) YD Ud STl BT IREV 39 UBR fhar Sy

STH 39 Il & orlF I, STRQIAl qT ST Bl
[ fhar S AP Tor e Yob B YA feEr bl
gy A1 Rarga e rar fbar Tar g e uw & T
B BT T F9a B |
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(M) Sudh TGl B AW-YID H b Ty Sifaw ufafe @ fafr |
HH—U—HH U Y B SfafS dPh GRIAT AT ST AT ATGBRT
ABR gRT FRIEOT & FHg AT by &M W ugd fdhar
ST |

@) e i af @ 9l & uean Use fad & s,
IIATIRS Ydaci] a9 & SRM DA  IUS DI Wud qAT a9
% 3iftH o UG WUSR & Hey H ¥ IR TG IAEDHRI
IRPH ERT 34 Fgdl & oA fafafde uwu # omuferd e
JMADHN ARDBR Jqal SHS R 59 YAIo- & forg fafdad
WiApd fhedl o1 IERT BT IRgd HX |

g I8 &, 37 At & orf| orRfé fvy oM arer ol ua
el & AfAIRE, T B UG AEHNT IIRYh, MM §RI, S
Al & gareHEl @ gid @ ol sawde FHel S dTel U 3T
el & faffae gy # argReror qem VAT fAarfOr &1 sRd
g S &1 e < | |

(5) ogEY™ U fageivonetd Wil g S| Ued by S & forg
3fae— PIs W fh, WM, ADIY 9T, 5 gfds sferar yg
AR—TA o $Ad IR & JHWHROT far Mo gg e
IS SSIGTERD, JJHe Ud AR fAveivoneds wieor & girerred
Ty ARI—7 ¥ SIS U B 8 Waied [Tl 99T ®I e
IR G| e TR U ARl |fid S ofded  Hefda
FAE! BT RN B, ST AU FRIfAl Afed 9 I IR TG
MBI IMRIh DT ST BT |

T T we fhy S @ oy sndge @ frfarRad wrdt @ oy

HRAT JAMAIAD BT, JFATd—

(@) afe amded wis aafRp 8 @S9 A @ Y & e e
AT UeER, Reqa@n, 799, wRh 3ar ug & gHUANT,
TG B GOUANT AT AIed T | Hed B JURE & oy
TYRIg T8l fhar T 81 ARy |

@) afe amded dIg e, INHIT faurT, foh ufass™ srerar gy
ARN—TH H DAMIH IATRT & TEIBRYN Jfrar fAf-Hor g et
U SFURS 2, A1 SHd T FWIEREGAT 9RIGR  fera
RauR® &l 9 A & arefie At eedr, yemR, Regaar),

T, WRD JAAAT UG & GOUAN, U9d & GOUANT AqaT AlGD
e A Hefed fhdl SR & oy SruRig =El 81 = |

(M) g BRI & WeYg H Sfded IRAIAT A UREe
DI TP Tl 5T IR T ATGHRI RYTH DI UK BT |

(@) fafecia ok Jenfre wReor &y siwei vd s
SUINT g DAEAE @ WAl & oy &= frar &F g R Td
3MEHRY favFT gRT SIfRNgfad fy STgeT | Sear R gfafdad
PR D Seeg W VAT &3 gEUlSd gd Gl gfe o e
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BRI | DAEE & Wl ddol MG &= qdr &3 § & dl
ST |

(6) THY™ T4 fARCIYUITcH® URIEVT B A & fhar SIer—

IPgE—1 # RFe geb & W@ W, ¥ IR TI JEBR

JRPH GRT dSMi-eh JHETT Ud RISl & YATSrel JRey ARI—3R o
=t freforRaa ordl & o1fiF Ua™ @1 SITQel, 37—

(®)

I8 A= SrexaiaReiiy qer i g |

(@) JIJATERS IHUE Td UEe & AR Wl W HeEd

U A AT dadt JAfAfFTd o I¥9a A 991 Y
ol & Uyl & R B |aTford Y |

AT Ud fAReivoetes URIEvT & JATGr Al Bl Tl bl

A% g BoIR I Hex W 3ffdd A8 BN |

ISR A Td WA & AT Icdrfad, Ul qeim

STIANT BT TS DAME B IS WG BT HelE RIET BT |

IANTIRE WRIeTT Yof 8 & UTard, Iod B Ud SAEHRI
JRIH DI YAMHA T HR, WAV 5 S faaRkd fedr +f1 die
JAAT §F B DA D T AAT AT ST THAI A AT AR
DAE BT WeTr gol B9 @I Al § T fdaw & AR e
BT |

Well, AIHYE  dAT WUSRUT &FAl P URE & ARl 3R
FHRIT BREE q Y—3id fhar Sgm, e a' ghkaa @
Ao & gFfaua uRER # A ff gBR &1 MG a7
& |

JIIATIRS WUd S Ud AFA7A7dT aref AfRfRE, 1985 O
S A 9N U fREl @ 9 SuSHl &1 uTed e |
SWh Iuedl & Bl W Ieaua @1 Rafa #, aRRerfoail &
AR, I el srerar FRed &1 1 Fao |

ISR BT RS frfeRaa TiAfaferRit &R |, sreifq—
() dafed B G BT

(i) ®AE (@A UG Mol Bl IYAId HRD) BT BHeoll &1/
gIRT BT,

(ili) DT (FRA TG ST BT AYARTT HRD) BT TAHROT HRAT;

(iv) orafta # faffds el @& weg daldd (3R UG Mol Bl
AYARSTd  HRD) BT YRGS HRAL, WO AT GRS
BHRAT; TAT
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()

(v) ISIIE Qferar ST WEGE & forg faw o fafy g
(@RI TG TG B UaAfd axd) & IERHG

ferar Hifcred oI H IRTAdT BRDb IHDHT IATEA AT |
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[Authoritative English Text of this Department Notification Number EXN-F-(10)-8/2021-Vol-1
Dated 16-07-2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-2, the 16th July, 2026

No. EXN-F-(10)-8/2021-Vol-I.—In exercise of the powers conferred by Section 10 read
with Section 78 of the Narcotics Drugs and Psychotropic Substances Act, 1985 (Act No. 61 of
1985), the Governor, Himachal Pradesh is pleased to make the following rules to amend the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 notified vide this
department's notification No. EXN-14-7/75-Pt-1I, Dated Ist June, 1989 and published in the
Rajpatra, Himachal Pradesh dated 30th of December, 1989, namely:—

1. Short title, extent and commencement.—(1) These rules may be called the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances (Amendment) Rules, 2026.

(2) These rules shall extend to the whole state of Himachal Pradesh

(3) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Amendment of rule 2.—In rule 2 of the Himachal Pradesh Narcotic Drugs and
Psychotropic Substances Rules, 1989 (hereinafter referred to as the "said rules"):—

(a) after clause (1), the following clauses shall be inserted, namely:—

“(1-A)  “Agriculture Officer” means Deputy Director Agriculture (DDA)/District
Agriculture Officer (DAO) of the District or any officer nominated by the
Department of Agriculture for the purpose of implementation of these Rules;

(1-B) "Authorized Laboratory" means any State government laboratory or any
laboratory authorized by the State Government or any other National
Accreditation Board for Testing and Calibration Laboratories (NABL) Accredited
Laboratory within the State or outside the State, or any State or Centre
Government scientific institute laboratory equipped with State of the Art
instruments in which scientific or technological research experiments and
measurement may be performed to test the potency of seed, dried botanical
material, flower and other material pertaining to cannabis;

(1-C) "Authorized Seed Supplier" means a person or an organization who has been
granted a license in Form CC-S by Collector (Excise);

(1-D) "Agriculturist" means a land owner who cultivates land personally in an estate
situated in Himachal Pradesh in accordance with the Himachal Pradesh Tenancy
and Land Reforms Act 1972;”

(b) for clause (3), the following shall be substituted, namely:—

“(3) “Collector (Excise)” means any officer appointed by the State Government, under
sub-section (2) of Section 5 of the H. P. Excise Act, 2011;”
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(c)

(d)

(e)

®

9]

for clause (4), the following shall be substituted, namely:—

"(4) "District Excise Officer" means Deputy Commissioner State Taxes and Excise/
District-in-charge, appointed by the Government under section 6 of the Himachal
Pradesh Excise Act, 2011;"

after clause (4), the following shall be inserted, namely:—

“(4-A)  “District Nodal Officer” means any officer of the Department of Agriculture
notified by the State Government;

(4-B) “District Level Review Committee” means the Committee constituted under
rule 34-B;

4-C) “Designated Area” means such secured area wherein the licensee can
perform any one or all of the activities related to cultivation, extraction,
processing, product manufacturing, warehouse, drying/curing/packaging/
waste disposal area etc. for medical, scientific and commercial use of the
Cannabis (excluding Charas & Ganja);

(4-D) "dried botanical material" means the cannabis plant (excluding Charas &
Ganja) or any of its part that has been dried after harvest;

(4-E) "dutiable amount" means the sale value of manufactured cannabis product
exclusive of any taxes;

(4-F) “State Drug Controller” means the authority appointed by the State
Government and “Director Ayush-cum-Licensing Authority” appointed by
the State Government for the purpose of Ayurveda, Yoga, Unani, Sidha and
Homoeopathy systems of medicines as per the Drug and Cosmetics Act,
1940 and Rules made thereunder.”

for clause (5), the following shall be substituted, namely:—

"(5) "Commissioner of State Taxes and Excise" means the officer appointed by the
State Government under sub-section (1) of Section 5 of the Himachal Pradesh Excise
Act, 2011.”.

for clause (6), the following shall be substituted, namely:—

"(6) "Excise Officer" means and includes every officer invested with the powers of an
Excise Officer under the Himachal Pradesh Excise Act, 2011;”.

after clause (6), the following shall be inserted, namely:—

“6-A “Essential Narcotic Drug” means any narcotic drug notified by the Central

(h)

Government for the Medical and Scientific Purposes, which can be used for drug
manufacturing;”.

after clause (7), the following shall be inserted, namely:—
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"(7-A)  "Feminized seed" means those cannabis seeds that are specially bred through the
process of feminization to eliminate male chromosomes so as to produce only
female plants;

(7-B) “Indigenous seed” means those cannabis seeds that are grown/found in Himachal
Pradesh and are native to a particular region or ecosystem of the State,
traditionally used and preserved by the local indigenous communities over
generations. These seeds have adapted naturally to the local environment, climate
and soil conditions, often embodying the biodiversity and agricultural heritage of
that area;

(7-C) "Green botanical material" means the cannabis plant (excluding Charas & Ganja)
or a part thereof that has been freshly harvested;”.

(1) after clause (9), the following shall be inserted, namely:—

"(9-A) "licensed cultivator" means any agriculturist or partnership of agriculturists or
lease holder or self-help groups or Farmer Producer Organization (FPO) or any
other Association or Society formed for the purpose of management of post-
harvest operation or for meeting the requirement of minimum land holding for
cultivation or any Government university/research institute or any State
Government Department which has obtained license in Form CC-2 under these
rules for growing cannabis(excluding Charas & Ganja) for the purpose of sale to
the licensed manufacturer within State;”.

(j) after clause (10), the following shall be inserted, namely:—

"(10-A) '"licensed manufacturer" means any person, company, corporation, public
undertaking, a body corporate, a cooperative society or other society, club, firm,
Hindu Undivided family or other association of person which has obtained a
license in Form CC-M under these rules for possession, processing and sale of
cannabis based products or its derivative for medical and scientific purpose;".

(k) after clause (11), the following shall be inserted, namely:—

"(11-A) "medical purpose" of cannabis (excluding Charas & Ganja) means all activities
related to the use of cannabis for manufacture of drugs containing cannabis as per
the prescription of a registered medical practitioner, when the same has been
manufactured under license issued by the appropriate regulatory authority under
the Drugs and Cosmetics Act, 1940, be it under the allopathy system of medicine,
or the AYUSH systems of medicine;".

() after clause (14), the following shall be inserted, namely:—

"(14-A) '"scientific purpose" of cannabis (excluding Charas & Ganja) means use of
cannabis for scientific research and includes research on various known and
unknown phytochemicals found in cannabis cannabinoids including but not
limited to CBD (Cannabidiol), CBDa, THC(Tetrahydrocannabinol), THCa,
CBG(Cannabigerol), CBN(Cannabinol), Terpenes, Flavonoids as well as research
on cultivation, breeding, experiments, tests, trials and studies carried out in house
laboratory, research institutes, universities, hospitals, commercial undertakings
and industrial concerns;
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(14-B)

"State" means the State of Himachal Pradesh;".

(m) after clause 15, the following shall be inserted, namely:—

“(15-A) “State Level Review Committee” means the Committee constituted under rule
34-A;”.

3. Amendment of rule 29.— For rule 29 of the said rules, the following shall be
substituted, namely;—

"29. Cultivation of the cannabis plant.—The cultivation of the cannabis plant shall be
subject to the following conditions and restrictions, namely:—

Oy

)

Procurement of seeds.—For cultivation of cannabis for medical & scientific
purpose or cannabis for industrial purpose, the seeds shall be procured by the
licensed cultivator from authorized seed suppliers who shall arrange the seeds
locally (indigenously) or within the State or from other States subject to the
fulfillment of the condition that the seeds imported from other States and the
seeds procured within the State (including local/indigenous seeds), the Cultivator
Licensee shall furnish to District Nodal Officer of the Department of Agriculture
of concerned district, atleast 21 days prior to the cultivation of those seeds,
documents pertaining to the purchase of the seeds including a certificate of
analysis issued by the authorized seed supplier from the NABL lab or any other
Government authorized lab specifying the strength and concentration of
cannabinoids including type of seed (Cannabis), Feminized or otherwise, range of
cannabinoid profiles, including variable levels of THC and CBD.

License for authorized seed supplier.—Any person intending to obtain license
of Authorized Seed Supplier for purchase, storage and supply of cannabis plants
seeds to the licensed cultivator under these rules shall apply to the concerned
District Nodal Officer of the Department of Agriculture in Form CC-S1 who shall
further forward the application alongwith recommendations to District Excise
Officer who shall further forward the same to the Collector (Excise) concerned
alongwith recommendations. The License shall be granted by the Collector
(Excise) of the concerned zone for a period of one year in Form CC-S on payment
of license fee as specified in Schedule- I appended to these rules. The license shall
be subject to renewal on payment of renewal fee as specified under Schedule-1
appended to the rules:

Provided that the Authorized Seed Supplier holding license in Form CC-S shall
not be authorized to sell seeds to licensees other than the licensees holding license
in Form CC-2, CH-2, CC-MC-2, CH-MC-2 and CC-R under these rules:

Provided further that the Authorized Seed Supplier holding license in form CC- S
shall store in his premises only those seeds in respect of which the certificate of
analysis has been obtained from the Authorized Laboratory. The Authorized Seed
Supplier will ensure that the seeds imported locally or within the State or within
the Country are clearly classified, segregated and stored separately based on seed
type i.e. Industrial or medical use, feminized or otherwise. Further, at the time of
purchase of seeds, the authorized seed supplier shall mandatorily issue certificate
of analysis pertaining to quality of seeds sold to the purchaser:
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Provided further that the Authorized Seed Supplier shall keep all the records
pertaining to the procurement of seeds and maintain accounts of seeds received,
sold and held in stock from time to time in a register in Form CC-SR-1 and
produce them before the Excise Officer and Agriculture Officer on demand. All
the related licenses for authorized seed supplier shall be non-transferrable and
non-saleable. In case of any violation, all the provisions of the Narcotic Drugs and
Psychotropic Substances Act, 1985 and the relevant rules framed thereunder shall

apply.
(3) Application for grant of License for cultivation.—

(a) The area/areas for cultivation of cannabis for medical and scientific purpose
shall be notified by the State Taxes and Excise Department. This area shall
be restricted to a compact and geographically contiguous area for better
monitoring. Any person intending to obtain license for cultivation under
these rules in the notified areas may apply to the concerned District Nodal
Officer of the Department of Agriculture in Form CC-1 for cultivation of
cannabis for medical or scientific purpose who shall further forward the
application to Collector (Excise) concerned alongwith recommendations.
The Collector (Excise) shall, on receipt of application and recommendations
from the District Excise Officer, grant the license for cultivation of cannabis
for medical & scientific purpose in form CC-2 on payment of such license
fee as specified in Schedule-I appended to these rules subject to the
fulfillment of following conditions:—

(i) The landholding proposed for cultivation individually or collectively
shall not be less than three acres in a geographically contiguous area.
The limit of minimum area shall not apply to Government Departments
and research institutes/universities;

(i1)) The applicant shall submit a self-certified undertaking confirming the
accuracy of the land measurement and the location of the land holding
proposed for cultivation. In case of any discrepancy, the applicant’s
license shall be cancelled immediately.

(ii1) The applicant shall submit copy of the purchase agreement with the
manufacturer alongwith application for cultivator license. This
agreement is required to safeguard the interest of cultivator and to
ensure that a buy-back mechanism shall be in place beforehand so that
the crop grown by the Cultivator mandatorily be purchased by the
manufacturer. No stand-alone license shall be issued to the cultivator.
Both the cultivator and manufacture licensee shall be jointly responsible
for their activities/ operations. In case of any deviation from the terms
and condition of the Cannabis rules, license shall be cancelled
alongwith appropriate action as per the Narcotic Drugs And
Psychotropic Substances Act, 1985 and rules thereof.

(iv) the applicant shall submit the plan of the landholding alongwith its
Global Positioning System (GPS) co-ordinates, Geo Tagging,
designated area for warehouse alongwith the application;

(v) the applicant shall have a warehouse in place prior to start of harvest
cycle for storage of the harvest of the cannabis sown under the
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C))

(b)

(d)

(e)

0]

provisions of these rules, which satisfies the security measures as
specified under these rules; and

(vi) the applicant shall furnish a security of the amount in the shape of Fixed
Deposited Receipt(FDR) pledged /Bank Guarantee in favor of District
Excise Officer equivalent to the amount of annual license fee.

No license for cultivation and harvesting of cannabis plant shall be granted
unless the applicant satisfies the following conditions:—

(1) if the applicant is an individual or group or association of farmers, he
shall be an agriculturist(s) or a lease holder;

(1) if the applicant is a cooperative society, it should be registered
under the Himachal Pradesh Cooperative Societies Act, 1968; and

(2) self-help group shall be of farmers of Himachal Pradesh;

(i1)) The applicant should not be convicted of any offence involving moral
turpitude, corruption, bribery, embezzlement, abuse of power or of
functions, trading in influence, or any offence under any statute.

(i11) it should have an on-site or in-house testing facility approved by
National Accreditation Board for Testing and Calibration Laboratories
to test the potency of the dried botanical material or should have an
arrangement with any authorized laboratory as defined under this Rule.

The Collector (Excise) may, on the recommendations of the District Nodal
Officer of the Department of Agriculture and District Excise Officer, grant or
refuse grant a license to the applicant. In case of refusal to grant license, the
Collector (Excise) shall record in writing the reasons for doing so.

The license shall be granted for a period of one year and can be renewed
subject to the payment of renewal fee as specified in Schedule-I appended to
the rules. This license shall be non-transferable and non-saleable. However,
in the case of demise of license holder, the license may be allowed to be
transferred to legal heir.

It has an on-site or in-house testing facility approved by National
Accreditation Board for Testing and Calibration Laboratories (NABL) to test
the potency of the dried botanical material, or has an arrangement with an
authorized Laboratory as specified under clause (1-B) of rule 2 of these
rules.

In case of any violation, all the provisions of the Narcotic Drugs And
Psychotropic Substances Act and the relevant rules framed thereunder shall

apply.

Authorized activities.—Subject to the provisions of these rules, a licensed
cultivator shall be authorized to conduct all or part of the following activities
under these rules:—
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(a)

(b)
(©)
(d)

Cultivation of cannabis strictly in closed, fenced area and in controlled
environment i.e. in greenhouses or polyhouses; Cultivation in open area is
strictly prohibited.

Harvesting;
Storage of produce in licensed warehouse; and
Transportation of the produce from the licensed warehouse to the

manufacturing or processing unit, in accordance with the procedure laid
down under these rules.

(5) Appointment of designated Excise Officer and responsible persons in
charge.—

()

(a)

(b)

(c)

(1) the District Excise Officer shall designate an Excise Officer not below
the rank of Assistant State Taxes and Excise Officer to supervise the
cultivation of cannabis as per these rules;

(i1)) The District Nodal Officer of the Department of Agriculture shall
designate an appropriate Officer to supervise the cultivation of cannabis
as per these rules;

each licensed cultivator shall provide and furnish to the inspecting authorities
mentioned in 5(a)(i) and (ii) above all requisite transaction records, video
and security camera recordings, logbooks and weights and measurement
scales on request for inspection. The licensed cultivator shall inform the
inspecting authorities about all current and ongoing developments with
respect to the cultivation of cannabis and it shall be the duty of the inspecting
authorities to conduct regular inspection atleast once in a month of the
licensed area and the warehouse and make reports on the same; and

each licensed cultivator may appoint a responsible person-in-charge who will
be authorized to conduct such activities. He shall inform the District Excise
Officer about the appointment of such responsible person-in-charge who
shall approve such appointment after conducting necessary enquiry. An
identity card will be issued by the District Excise Officer to responsible
person-in-charge who shall compulsorily carry the identity card during
working hours. Such responsible person-in-charge should not be convicted of
any offence involving moral turpitude, corruption, bribery, embezzlement,
abuse of power or of functions, trading in influence, or any offence under
any statute.

Measurement of area under cannabis plant cultivation and harvesting
process:—

(a)

(b)

The applicant while applying for cultivator license shall submit a self-
certified undertaking confirming the accuracy of the land measurement and
the location of the landholding proposed for cultivation. In case of any
discrepancy, the applicant’s license shall be cancelled immediately;

all measurements shall be carried out in metric units;
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Q)

(c)

(d)

(e)

()

(2

the land details submitted by applicant shall be subject to cross check by the
designated officers mentioned at 5(a) (i) and (ii) above at any time during the
tenure of the license; In case of any discrepancy, suitable action to be taken
as per provisions of Narcotic Drugs And Psychotropic Substances Act, 1985
and Rules framed thereunder. Further, if required, the designated Excise
Officer may get the land measurement verified by the Tehsildar or any other
Revenue Officer duly authorized in this behalf;

the licensed cultivator shall declare the details of the entire landholding on
which cannabis has been cultivated by him within a fortnight after
completion of the sowing process;

after cultivation, but prior to harvesting, the licensee shall produce a self-
certified undertaking confirming that he has cultivated the cannabis plant in
the licensed area only and has a warehouse in place alongwith relevant
security features as defined under these rules in the designated area and
furnish the details of same to the concerned Assistant State Taxes & Excise
Officer (ASTEO)/ State Taxes & Excise Officer (STEO) who shall further
make a report to the District Excise Officer;

if the Assistant State Taxes and Excise Officer finds that the licensed
cultivator has cultivated the cannabis plant beyond the licensed area and has
violated any of the applicable provisions, then the Assistant State Taxes and
Excise Officer shall forward the case to the Collector (Excise) through
District-In-Charge. The Collector (Excise) after giving a reasonable
opportunity of being heard to the applicant and in case of any violation shall
cancel the license immediately and also take action as per provisions of
Narcotic Drugs And Psychotropic Substances Act, 1985 and Rules framed
thereunder;

the licensed cultivator shall not harvest the produce of cannabis unless
information in this regard has been sent to the authorized Agriculture Officer
and Excise Officer in writing atleast twenty-one days before the harvest is to
begin and written orders to that effect have been obtained from the District
Excise Officer;

Safety measures.—The licensed cultivator shall ensure that the safety and
security measures as provided below are complied with:—

(a)

(b)

(c)

The cultivation of cannabis in the licensed area should be strictly in closed,
fenced area and in controlled environment i.e. in greenhouses or polyhouses.
Licensee based on his requirement can establish single or multiple green
house or polyhouse in licensed area. Sowing of seeds/ growing of cannabis
crop in open area outside the licensed premises and vacant open area within
the licensed premises is strictly prohibited;

there shall be proper fencing and geo tagging from all sides around the
perimeter of the licensed area for cultivation and warehousing so as to ensure

that there is no unauthorized access to the licensed premises;

there shall be single entry or exit point to the licensed premises;
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(d)

(e)

)

(2

(h)

(i)

cultivated area and warehousing area shall be clearly defined and
warehousing shall be under proper locks;

install any IT based system, surveillance cameras or CCTVs in the
Cultivation area.

maintain a record of the identity of every individual entering or exiting the
licensed cultivation area;

maintain record of any attempted or actual unauthorized access to the site,
which shall invariably contain among other things—

(i) the date and time of the occurrence; and

(i) the measures taken in response to it and the date and time when the
same were taken;

any incidence attempted or actual access shall be reported to the District
Excise Officer within twenty-four hours of the occurrence of the incident.
The report shall include all necessary details of the incident as may be asked
by the District Excise Officer who shall take action as per the provision of
Narcotic Drugs And Psychotropic Substances Act, 1985 and the rules framed
thereunder.

The licensee shall maintain conspicuously above the main outdoor of the
licensed premises, a signboard exhibiting in painted letters:—

(i) The words “Licensed premises for Cannabis cultivation. Entrance
strictly prohibited”;

(i1) Licensee name, contact details, period of license, No. of CCTV
installed, GPS co-ordinates held by him in Hindi or English or both;

(i11)) The licensee shall display slogans or posters prominently as and when
required by the State Taxes & Excise Department.

Procedure for harvesting and weighing of cannabis plant (excluding charas
& ganja):—

(a)

(b)

The licensed cultivator shall inform in writing to the designated Officers
mentioned at 5(a)(i) and (ii) above atleast twenty-one days prior to the
harvest of crop. Harvesting shall be the complete removal of the plant from
the cultivated area. It shall not include pruning, partial removal of branches,
stems, and portions of the plant for the purpose of plant health, the removal
of unusable plants due to pests, weather, or other events causing total plant
failure.

The licensed cultivator or his authorized person shall, during harvest time,
maintain or cause to be maintained a record of each day's harvest of cannabis
plants, with weighment in Form CC-2A taken for both green and dried
botanical material.
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(c) The licensed cultivator or any person authorized by him shall maintain
following records on daily basis and shall produce the same before the
inspecting authority as and when required:—

(i) Plant count, i.e. the numerical count of the individual cannabis plants
(i) After completing the day’s harvest of the green botanical material, take
its weighment before placing it in the licensed warehouse and keep the

warehouse properly locked to prevent unauthorized access.

(i11)) The weight of the harvest and the weight of the green botanical material
as well as that of the dried botanical material of every batch harvested.

(9) License for warehousing of cannabis.—The applicant while applying for

Cultivator license shall mandatorily apply for warehouse license through District
Nodal Officer of Department of Agriculture who shall forward the application
alongwith recommendations to District Excise Officer who shall further forward
the same to the Collector (Excise) of the concerned Zone for grant of license for
warehousing of cannabis for medical or scientific purposes in Form CC-3 on
payment of application fees specified in Schedule-I appended to these rules. The
Collector (Excise) of the zone on recommendation of the aforesaid authorities
may grant license in Form CC-4 for warehousing of cannabis. The responsibility
for safe custody of cannabis shall lie entirely on the licensee. The licensed
warehouse shall be located strictly inside the authorized cultivation area of
cannabis.

(10) Safety and security of the premises.—The licensed cultivator shall,—

(a) design the warehouse in such a manner that it prevents unauthorized access
and maintain the record of people accessing the warehouse and the drawing
of warehouse shall be duly approved by the concerned Zonal Collector
(Excise);

(b) maintain the record of harvested cannabis;

(c) ensure that the access to the site and the warehouse is restricted only to those
persons whose presence in the area is essential either by nature of their
official duties or in connection with the safety, sale or supervision of the
produce;

(d) maintain a record of the identity of every individual entering or exiting the
licensed warehouse;
(e) install any IT based system, surveillance cameras or CCTV in the premises;

(f) The licensee shall maintain conspicuously above the main outdoor of the
licensed premises, a signboard exhibiting in painted letters:—

(i) The words “Licensed premises for Cannabis storage. Entrance strictly
prohibited”;

(i) Licensee name, contact details, period of license, GPS co-ordinates, No.
of CCTV cameras installed held by him in Hindi or English or both;
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(iii) The licensee shall display slogans or posters prominently as and when
required by the Department of State Taxes & Excise.

(11) Monitoring of cultivation and warehousing.—The following Officers of the
State Government are authorized to conduct inspections for monitoring the
cultivation and warehousing of cannabis:—

(a)

(b)

(c)

(d)

Officer of Department of State Taxes & Excise not below the rank of
Assistant State Taxes and Excise Officer.

Officer of Department of Agriculture not below the rank of (SMS or other
officer) as may be notified by the Department of Agriculture.

Officer of Police Department not below the rank of Dy. S.P. who shall be
accompanied by atleast an officer of the State Taxes & Excise Department
not below the rank of Assistant State Taxes and Excise Officer.

Officer of Revenue Department not below the rank of Tehsildar who shall be
accompanied by atleast an officer of the State Taxes & Excise Department
not below the rank of Assistant State Taxes and Excise Officer.

(12) Manner of disposal of cannabis by the cultivator.—Every cultivator who
possesses license for cultivation of cannabis plant (excluding Charas & Ganja) for
medical and scientific purposes under these rules shall, after each harvest of
cannabis, transfer the produce to the licensed warehouse authorized for the
purpose as per the procedure specified in these rules. He shall dispose of cannabis
in the following manner:—

(a)

(b)

by selling the produce to a licensed manufacturer within the State provided
that no such produce shall be transported to the manufacturer without the
Permit in form CC-T issued by District Excise Officer and Pass in form CC-
P issued by competent authority; or

if the circumstances so warrant, by getting the same destroyed by following
methods:—

(i) Composting—Conversion of plant waste into organic compost or
mulch for agricultural or horticultural use.

(1) Anaerobic Digestion—Processing of bio-mass to produce biogas or
bio-fertilizer through controlled microbial digestion in the absence of
oxygen.

(iii) Bio-processing—Transformation of plant residues into industrial inputs
such as fibreboard, insulation, or bio-fuels.

(iv) Land Application—Application of decomposed organic material to
soil as a soil amendment, subject to environmental regulations.

(v) By getting the same destroyed by burning or otherwise.

The licensed cultivator shall give prior intimation to the District Excise
Officer in this regard who shall report to the Collector (Excise). The
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Collector (Excise) shall, on receipt of the recommendations from the District
Excise Officer pass appropriate orders for destruction of that produce. The
whole process of destruction shall be properly documented and video
graphed. After the destruction, a report shall be submitted to the Collector
(Excise) through the District Excise Officer.

(13) Filing of returns.—Every licensed cannabis cultivator and warehousing licensee

shall file returns in the prescribed form within one month of completion of each
year.”.

4. Insertion of rule 30-A and 30-B.—In the said rules, after rule 30, the following rules
30(A) and 30(B) shall be inserted, namely:—

"30(A)

Processing and manufacturing of cannabis products for medical and
scientific purposes.—The processing and manufacturing of cannabis for medical
and scientific purposes shall be subject to the following conditions.—

(1) License for processing or manufacturing of cannabis products.—The
applicant shall apply to the District Excise Officer who shall forward the
application alongwith recommendations to Collector (Excise) of concerned
zone who shall further forward the application alongwith recommendations
to the Commissioner of State Taxes and Excise for grant of license for
processing or manufacturing of cannabis products in Form CC-5. The
Commissioner shall, on receipt of application and recommendations from the
Collector (Excise), grant the license for processing or manufacturing of
cannabis product in form CC-M on payment of such license fee as specified
in Schedule-I appended to these rules subject to following conditions.—

(a) the licensee shall submit security of Rs. five lakh in the shape of FDR
pledged or Bank Guarantee in favor of the Commissioner of State Taxes
and Excise;

(b) the license shall be renewed annually on payment of renewal fee
specified in Schedule-I appended to these rules;

(¢) in each manufacturing unit, there shall be posted an Assistant State
Taxes and Excise Officer/ STEO, in-charge of the unit;

(d) all the cannabis produce transported vide permit in Form CC-T, from
the licensed warehouse to the processing or manufacturing unit, shall be
delivered in the presence of Assistant State Taxes and Excise Officer,
in-charge of unit authorized in this behalf. No consignment shall be
received by the Excise Officer if it is not accompanied by the transport
permit in form CC-T issued by the District Excise Officer and pass in
form CC-P issued by the ASTEO/ STEO in-charge of the warehouse;

(e) immediately on arrival of consignment at the manufacturing or
processing unit, the Excise Officer shall verify the quantity of the
cannabis produce by way of weighment in the presence of the manager
of the concerned unit or any other person authorized by the licensee in
this regard;
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)

(f) all such cannabis produce so received shall be stored in a store-room
known as "Cannabis Store Room". The Excise Officer-in-charge of the
manufacturing unit shall make necessary entries in the stock register;

(g) for the purpose of extraction or use in the manufacturing process, only
such quantity of the cannabis produce shall be removed from the
cannabis store-room, in respect of which written permission has been
granted by the Excise Officer in-charge of the unit on application of the
licensee. Necessary entries shall be made by the Excise Officer in the
issue register as prescribed under the rules;

(h) all the finished products shall be transferred to the "Finished Goods
Store" and the details of the same shall be provided to the Excise
Officer on daily basis who shall record the quantity so transferred in the
register as prescribed;

(i) the Cannabis store-room, Manufacturing or Processing Area, Finished
Goods Store and Office of the Excise Officer shall be clearly
demarcated in the licensed premises of the unit.

() Minimum capital investment required for setting up of manufacturing
unit in the State shall be Rs. 100 Crore.

(k) A State cess/levy @ 3% (2% towards milk cess/levy and 1% towards
environment cess/levy) of the annual turnover from cannabis business
shall be levied on manufacturing units. The proceed shall be transferred
to the Animal Husbandry Department and Department of Environment,
Science Technology & Climate Change, Himachal Pradesh.

(I) All the related licensees shall be non-transferrable and non-saleable.

(m) In case of any violation, all the provisions of the Narcotic Drugs And
Psychotropic Substances Act, 1985 and the relevant rules framed
thereunder shall apply.

License for Cultivation of Cannabis by Manufacturing unit.—The area/
areas for cultivation of cannabis for medical & scientific purpose shall be
notified by the State Taxes and Excise Department. The area shall be
restricted to a compact and geographically contiguous area for better
monitoring. Any applicant having license in form CC-M intending to obtain
license for cultivation under these rules in the notified areas may apply to the
concerned District Nodal Officer of the Department of Agriculture in Form
CC-MC-1 for cultivation of cannabis for medical or scientific purpose who
shall further forward the application alongwith recommendations to the
District Excise Officer who shall further forward the application to Collector
(Excise) concerned alongwith recommendations. The Collector (Excise)
shall, on receipt of application and recommendations from the District
Excise Officer, grant the license for cultivation of cannabis for medical &
scientific purpose in form CC-MC-2 on payment of such license fee as
specified in Schedule-I appended to these rules subject to the fulfillment of
following conditions:—
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(a)

(b)

(©)

(d)

(e)

S

(2

(h)

(1)

W)

(k)

the landholding proposed for cultivation by the manufacturing unit shall
not be less than three acres in a geographically contiguous area;

the applicant shall submit a self-certified undertaking confirming the
accuracy of the land measurement and the location of the landholding
proposed for cultivation. In case of any discrepancy, the applicant’s
license shall be cancelled immediately;

in case of any deviation from the terms and condition of the these rules,
license shall be cancelled alongwith appropriate action as per the
Narcotic Drugs And Psychotropic Substances Act, 1985 and rules
thereof;

the applicant shall submit the plan of the landholding alongwith its
Global Positioning System (GPS) co-ordinates, Geo Tagging,
designated area for warehouse alongwith the application;

the applicant shall have a warehouse in place prior to start of harvest
cycle for storage of the harvest of the cannabis sown under the
provisions of these rules, which satisfies the security measures as
specified under these rules;

the applicant shall furnish a security of the amount in the shape of Fixed
Deposited Receipt(FDR) pledged /Bank Guarantee in favor of District
Excise Officer equivalent to the amount of annual license fee of
cultivation license;

the applicant should not be convicted of any offence involving moral
turpitude, corruption, bribery, embezzlement, abuse of power or of
functions, trading in influence, or any offence under any statute;

it should have an on-site or in-house testing facility approved by
National Accreditation Board for Testing and Calibration Laboratories
to test the potency of the dried botanical material or should have an
arrangement with any authorized laboratory as defined under clause 1-B
of rule 2 of these rules;

The Collector (Excise) may, on the recommendations of the District
Nodal Officer of the Department of Agriculture and District Excise
Officer, grant or refuse grant a license to the applicant. In case of
refusal to grant license, the Collector (Excise) shall record in writing the
reasons for doing so;

The license shall be granted for a period of one year and can be renewed
subject to the payment of renewal fee as specified in Schedule-I
appended to the rules. This license shall be non-transferable and non-
saleable. However, in the case of demise of license holder, the license
may be allowed to be transferred to legal heir;

The licensed manufacturer who has applied for a cultivation license
shall acquire and hold land for cultivation in Himachal Pradesh in
accordance with the provisions of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972, and other applicable laws of the State.
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(I) Authorized activities:—Subject to the provisions of these rules, a
licensed cultivator shall be authorized to conduct all or part of the
following activities under these rules:—

(i) Cultivation of cannabis strictly in closed, fenced area and in
controlled environment i.e. in greenhouses or polyhouses;
Cultivation in open area is strictly prohibited;

(i1) Harvesting;
(i11) Storage of produce in licensed warehouse; and

(iv) Transportation of the produce from the licensed warehouse to the
manufacturing or processing unit, in accordance with the
procedure laid down under these rules.

(m) Appointment of designated Excise Officer and responsible persons in
charge:—

(1) the District Excise Officer shall designate an Excise Officer not
below the rank of Assistant State Taxes and Excise Officer to
supervise the cultivation of cannabis as per these rules;

(i1)) The District Nodal Officer of the Department of Agriculture shall
designate an appropriate Officer to supervise the cultivation of
cannabis as per these rules;

(ii1) each licensed cultivator shall provide and furnish to the inspecting
authorities mentioned in m (i) and (ii) above all requisite
transaction records, video and security camera recordings,
logbooks and weights and measurement scales on request for
inspection. The licensed cultivator shall inform the inspecting
authorities about all current and ongoing developments with
respect to the cultivation of cannabis and it shall be the duty of the
inspecting authorities to conduct regular inspection atleast once in
a month of the licensed area and the warehouse and make reports
on the same; and

(iv) each licensed cultivator may appoint a responsible person-in-
charge who will be authorized to conduct such activities. He shall
inform the District Excise Officer about the appointment of such
responsible person-in-charge who shall approve such appointment
after conducting necessary enquiry. An identity card will be issued
by the District Excise Officer to responsible person-in-charge who
shall compulsorily carry the identity card during working hours.
Such responsible person-in-charge should not be convicted of any
offence involving moral turpitude, corruption, bribery,
embezzlement, abuse of power or of functions, trading in
influence, or any offence under any statute.

(n) Measurement of area under cannabis plant cultivation and harvesting
process.—
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(0)

(@)

(1)
(iii)

(iv)

™)

(vi)

(vii)

the applicant while applying for cultivator license shall submit a
self-certified undertaking confirming the accuracy of the land
measurement and the location of the landholding proposed for
cultivation. In case of any discrepancy, the applicant’s license shall
be cancelled immediately;

all measurements shall be carried out in metric units;

the land details submitted by applicant shall be subject to cross
check by the designated officers mentioned at m (i) and (ii) above
at any time during the tenure of the license; In case of any
discrepancy, suitable action to be taken as per provisions of
Narcotic Drugs And Psychotropic Substances Act, 1985 and Rules
framed thereunder. Further, if required, the designated Excise
Officer may get the land measurement verified by the Tehsildar or
any other Revenue Officer duly authorized in this behalf.

the licensed cultivator shall declare the details of the entire
landholding on which cannabis has been cultivated by him within a
fortnight after completion of the sowing process;

after cultivation, but prior to harvesting, the licensee shall produce
a self-certified undertaking confirming that he has cultivated the
cannabis plant in the licensed area only and has a warehouse in
place alongwith relevant security features as defined under these
rules in the designated area and furnish the details of same to the
concerned Assistant State Taxes & Excise Officer (ASTEO) / State
Taxes & Excise Officer (STEO) who shall further make a report to
the District Excise Officer;

if the Assistant State Taxes and Excise Officer finds that the
licensed cultivator has cultivated the cannabis plant beyond the
licensed area and has violated any of the applicable provisions,
then the Assistant State Taxes and Excise Officer shall forward the
case to the Collector (Excise) through District In-charge. The
Collector (Excise) after giving a reasonable opportunity of being
heard to the applicant and in case of any violation shall cancel the
license immediately and also take action as per provisions of
Narcotic Drugs And Psychotropic Substances Act, 1985 and Rules
framed thereunder.

the licensed cultivator shall not harvest the produce of cannabis
unless information in this regard has been sent to the authorized
Agriculture Officer and Excise Officer in writing atleast twenty-
one days before the harvest is to begin and written orders to that
effect have been obtained from the District Excise Officer ; and

Safety measures.—The licensed cultivator shall ensure that the safety
and security measures as provided below are complied with:—

(1)

The cultivation of cannabis in the licensed area should be strictly
in closed, fenced area and in controlled environment i.e. in
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(viii)

(ix)

(i)

(iii)
(iv)

)

(vi)

greenhouses or polyhouses. Licensee based on his requirement can
establish single or multiple green house or polyhouse in licensed
area. Sowing of seeds/ growing of cannabis crop in open area
outside the licensed premises and vacant open area within the
licensed premises is strictly prohibited,

there shall be proper fencing and geo tagging from all sides around
the perimeter of the licensed area for cultivation and warehousing
so as to ensure that there is no unauthorized access to the licensed
premises;

there shall be single entry or exit point to the licensed premises;

cultivated area and warehousing area shall be clearly defined and
warehousing shall be under proper locks;

install any IT based system, surveillance cameras or CCTVs in the
Cultivation area;

maintain a record of the identity of every individual entering or
exiting the licensed cultivation area;

(vil) maintain record of any attempted or actual unauthorized access to

the site, which shall invariably contain among other things:—
(A) the date and time of the occurrence; and

(B) the measures taken in response to it and the date and time
when the same were taken,;

any incidence attempted or actual access shall be reported to the
District Excise Officer within twenty-four hours of the occurrence
of the incident. The report shall include all necessary details of the
incident as may be asked by the District Excise Officer who shall
take action as per the provision of Narcotic Drugs And
Psychotropic Substances Act, 1985 and the rules framed
thereunder.

The licensee shall maintain conspicuously above the main outdoor
of the licensed premises, a signboard exhibiting in painted
letters:—

(a) The words “Licensed premises for Cannabis cultivation.
Entrance strictly prohibited”;

(b) Licensee name, contact details, period of license, No. of
CCTV installed, GPS co-ordinates held by him in Hindi or
English or both;

(c) The licensee shall display slogans or posters prominently as
and when required by the State Taxes & Excise Department.
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(p) Procedure for harvesting and weighing of cannabis plant (excluding

charas & ganja):—

(i) The licensed cultivator shall inform in writing to the designated
Officers mentioned at m (i) and (ii) above atleast twenty-one days
prior to the harvest of crop. Harvesting shall be the complete
removal of the plant from the cultivated area. It shall not include
pruning, partial removal of branches, stems, and portions of the
plant for the purpose of plant health, the removal of unusable
plants due to pests, weather, or other events causing total plant
failure.

(i1)) The licensed cultivator or his authorized person shall, during
harvest time, maintain or cause to be maintained a record of each
day's harvest of cannabis plants, with weighment in Form CC-2A
taken for both green and dried botanical material.

(ii1)) The licensed cultivator or any person authorized by him shall
maintain following records on daily basis and shall produce the
same before the inspecting authority as and when required:

(A) Plant count, ie. the numerical count of the individual
cannabis plants.

(B) After completing the day’s harvest of the green botanical
material, take its weighment before placing it in the licensed
warehouse and keep the warehouse properly locked to prevent
unauthorized access.

(C) The weight of the harvest and the weight of the green
botanical material as well as that of the dried botanical
material of every batch harvested.

(q) License for warehousing of cannabis.—The applicant while applying

for Cultivator license shall mandatorily apply for warehouse license
through District Nodal Officer of Department of Agriculture who shall
forward the application alongwith recommendations to District Excise
Officer who shall further forward the same to the Collector (Excise) of
the concerned Zone for grant of license for warehousing of cannabis for
medical or scientific purposes in Form CC-MC-3 on payment of
application fees specified in Schedule-I appended to these rules. The
Collector (Excise) of the zone on recommendation of the aforesaid
authorities may grant license in Form CC-MC-4 for warehousing of
cannabis. The responsibility for safe custody of cannabis shall lie
entirely on the licensee. The licensed warehouse shall be located strictly
inside the authorized cultivation area of cannabis.

Safety and security of the premises.— The licensed cultivator shall:—

(1) design the warehouse in such a manner that it prevents
unauthorized access and maintain the record of people accessing
the warehouse and the drawing of warehouse shall be duly
approved by the concerned Zonal Collector (Excise);
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(ii)
(iii)

(iv)

V)

(vi)

maintain the record of harvested cannabis;

ensure that the access to the site and the warehouse is restricted
only to those persons whose presence in the area is essential either
by nature of their official duties or in connection with the safety,
sale or supervision of the produce;

maintain a record of the identity of every individual entering or
exiting the licensed warehouse; and

install any IT based system, surveillance cameras or CCTV in the
premises.

The licensee shall maintain conspicuously above the main outdoor
of the licensed premises, a signboard exhibiting in painted
letters:—

(A) The words “Licensed premises for Cannabis storage. Entrance
strictly prohibited”;

(B) Licensee name, contact details, period of license, GPS co-
ordinates, No. of CCTV cameras installed held by him in
Hindi or English or both;

(C) The licensee shall display slogans or posters prominently as
and when required by the Department of State Taxes &
Excise.

(s) Monitoring of cultivation and warehousing.—The following Officers of

®

the

State Government are authorized to conduct inspections for

monitoring the cultivation and warehousing of cannabis:—

(@)

(i)

(iii)

(iv)

Officer of Department of State Taxes & Excise not below the rank
of Assistant State Taxes and Excise Officer.

Officer of Department of Agriculture not below the rank of (SMS
or other officer) as may be notified by the Department of
Agriculture.

Officer of Police Department not below the rank of Dy. S.P. who
shall be accompanied by atleast an officer of the State Taxes &

Excise Department not below the rank of Assistant State Taxes and
Excise Officer.

Officer of Revenue Department not below the rank of Tehsildar
who shall be accompanied by atleast an officer of the State Taxes
& Excise Department not below the rank of Assistant State Taxes
and Excise Officer.

Manner of disposal of cannabis by the cultivator—Every cultivator
who possesses license for cultivation of cannabis plant (excluding
Charas & Ganja) for medical and scientific purposes under these rules
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3)

shall, after each harvest of cannabis, transfer the produce to the licensed
warehouse authorized for the purpose as per the procedure specified in
these rules. He shall dispose of cannabis in the following manner:—

(@)

(i)

by selling the produce to a licensed manufacturer within the State
provided that no such produce shall be transported to the
manufacturer without the Permit in form CC-T issued by District
Excise Officer and Pass in form CC-P issued by competent
authority; or

if the circumstances so warrant, by getting the same destroyed by
following methods:—

(A) Composting— Conversion of plant waste into organic
compost or mulch for agricultural or horticultural use.

(B) Anaerobic Digestion— Processing of biomass to produce
biogas or bio-fertilizer through controlled microbial digestion
in the absence of oxygen.

(C) Bio-processing— Transformation of plant residues into
industrial inputs such as fibreboard, insulation, or bio-fuels.

(D) Land Application— Application of decomposed organic
material to soil as a soil amendment, subject to environmental
regulations.

(E) By getting the same destroyed by burning or otherwise.

The licensed cultivator shall give prior intimation to the District
Excise Officer in this regard who shall report to the Collector
(Excise). The Collector (Excise) shall, on receipt of the
recommendations from the District Excise Officer pass appropriate
orders for destruction of that produce. The whole process of
destruction shall be properly documented and video graphed. After
the destruction, a report shall be submitted to the Collector
(Excise) through the District Excise Officer.

(u) Filing of returns— Every licensed cannabis cultivator and warehousing
licensee shall file returns in the prescribed form within one month of
completion of each year.

)

In case of any violation, all the provisions of the Narcotic Drugs And
Psychotropic Substances Act and the relevant rules framed thereunder
shall apply.

Safety and security of the manufacturing licensed premises.—The
licensed manufacturing or processing unit shall:—

(a) design the site in such a manner that it prevents unauthorized access;

(b) surround each site by a physical barrier that prevents unauthorized
access;
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O]

(c)

(d)

(e)

()

(2

(h)

(1)

arrange to monitor the perimeter of the site at all times by visual
recording devices to detect any attempted or actual unauthorized access
to the site. The devices shall, in the condition under which they are
used, be capable of making a visual recording of any attempted or
actual unauthorized access and illicit conduct;

secure the perimeter of the site by an intrusion detection system that
operates at all times and allows for the detection of any attempted or
actual unauthorized access to the site and any attempted or actual
tampering with the system. The intrusion detection system referred to
above, shall be monitored at all times;

maintain a record of the identity of every individual entering or exiting
the processing or manufacturing unit;

maintain record of any attempted or actual unauthorized access to the
site, which shall invariably contain among other things,—

(i) the date and time of the occurrence; and

(i1) the measures taken in response to it specifying the date and time
when these were taken;

any unauthorized incidence of access attempted or actual access shall be
reported to the District Excise Officer within twenty four hours of
occurrence of the incidence. The report shall include all necessary
details of the incidence as may be asked by the District Excise Officer
who shall take action as per the provision of the Act and these rules; and

The room(s) where the cannabis products, raw cannabis, cannabis oil is
stored shall bear the revenue lock of the Department of State Taxes and
Excise.

The licensee shall maintain conspicuously above the main out door of
the licensed premises, a signboard exhibiting in painted letters.—

(i) The words “Licensed premises for processing and manufacturing
of Cannabis produce/ products. Entrance strictly prohibited”;

(ii)) Licensee name, contact details, period of license, GPS co-
ordinates, number of CCTV cameras installed by him in Hindi or
English or both;

(ii1)) The licensee shall display slogans or posters prominently as and
when required by the State Taxes & Excise Department.

Accounts to be maintained by manufacturing or processing unit.—A
licensed manufacturing or processing unit possessing cannabis under these
rules shall:—

(a)

keep accounts of cannabis produce received, used and held in stock by
it from time to time in a register maintained under these rules. The
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accounts shall be written clearly, correctly and updated on daily basis in
the register (digital register) authenticated by the Excise Officer. All the
transactions pertaining to purchase shall indicate all the data including
date of purchase, value, name and the address of the licensed cultivator
from whom the purchase has been made;

(b) books and records shall be maintained in such a manner that gives
sufficient information for the verification of liabilities, obligations and
compliance under these rules and for the license fees paid or the amount
of any refund or rebate the person has claimed and received;

(c) preserve the said accounts for not less than five years from the date of
the last entry in the accounts book and shall produce them at the time of
inspection by the Excise Officer, if demanded; and

(d) furnish to the Excise Officer or any other officer duly authorized by him
in this behalf, within a fortnight after the end of each financial year, any
information regarding consumption of cannabis produce during the
preceding year, the stocks held by him on the last day of the year in the
form to be specified by the Commissioner of State Taxes and Excise
under these rules:

Provided that in addition to the accounts and records required to be
maintained under these rules, the Commissioner of State Taxes and
Excise may, by order, direct the maintenance of such records in such
form and submission of such returns as he may consider necessary for
the purpose of these rules.

(5) Application for grant of license for research and analytical testing.—

Any individual or institution or Government department or private
establishments or the licensee who has been granted license in Form CC-M
for the processing or manufacturing of cannabis products may apply for
license in Form CC-7 for research and analytical testing, to the concerned
District In-charge who shall forward the application alongwith
recommendations to Collector concerned who shall further forward the
application alongwith recommendations to the Commissioner of State Taxes
and Excise. The applicant shall satisfy the following conditions in order to be
eligible for grant of this license:—

(a) if the applicant is an individual, he should not have been convicted of
any offence involving moral turpitude, corruption, bribery,
embezzlement, abuse of power or of functions, trading in influence, or
any drug-related offence under the any statute;

(b) If the applicant is an institution or Government department or private
establishments or the licensee who has been granted license in Form
CC-M for the processing or manufacturing of cannabis products, all
signatories/ partners/ stakeholders should not have been convicted of
any offence involving moral turpitude, corruption, bribery,
embezzlement, abuse of power or of functions, trading in influence, or
any drug-related offence under the any statute.
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(6)

(c)

(d)

the applicant should also submit a copy of hypothesis to the
Commissioner of State Taxes and Excise in respect of research work to
be conducted.

The area/areas for cultivation of cannabis for medical & scientific
purpose for research and analytical testing shall be notified by the State
Taxes and Excise Department. The area shall be restricted to a compact
and geographically contiguous area for better monitoring. The
cultivation of cannabis shall be strictly in the notified area/ areas only.

Grant of license for research and analytical testing.—The license shall be
granted in Form CC-R on the payment of fees as specified in Schedule-I
appended to these rules, by the Commissioner of State Taxes and Excise for
the purpose of scientific research and testing subject to the following
conditions:—

(a)
(b)

(©)

(d)
(e)

0]

(2

(h)

this license shall be non-transferable and non-saleable;

the licensee shall conduct his activities related to cultivation for
research and testing only in accordance with the provisions of the Act,
and rules framed there under;

the area for cultivation of cannabis for research and analytical testing
should not be more than two thousand square meters;

the licensee shall maintain records of the consignments of cannabis
produced, procured and used for the purpose of research and testing.
the licensee shall destroy all samples of cannabis of a lot or batch that
have been distributed to them, and all cannabis obtained from those
samples, within ninety days after completing the testing of the samples,
with prior approval of the Commissioner of State Taxes and Excise;

there shall be proper fencing and geo tagging from all sides around the
perimeter of the site for cultivation, research and storage areas so as to
ensure that there is no unauthorized access to the licensed premises;

the licensee shall abide by the provisions of the Narcotic Drugs And
Psychotropic Substances Act, 1985 and rules framed thereunder. The

license may be suspended or cancelled, as the case may be in case of
any violation of the aforesaid provisions.

a holder of the license may conduct the following activities,—
(i) cultivate cannabis;

(i1) possess cannabis (excluding charas & ganja);

(i11) process cannabis (excluding charas & ganja);

(iv) transport, send or deliver cannabis (excluding charas & ganja)
between the sites that are set out by the license; and
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(7

@®)

®

(v) produce cannabis (excluding charas & ganja) by altering its
chemical or physical properties by any means for scientific or
research purposes:

Provided that the sale of any produce in the possession of licensee in
any manner shall not be permissible.

(i) In case of any violation, all provisions of the Narcotic Drugs And
Psychotropic Substances Act, 1985 and the relevant rules framed
thereunder shall apply.

Permit and Pass for transportation of cannabis produce.—

(a) For pro-curement of cannabis produce under these rules and its
transportation any authorized person may apply to the District Excise
Officer for grant of permit.

(b) The District Excise Officer, after making such enquiries, as he considers
necessary, may issue a permit in Form CC-T on payment of fees as
specified in Schedule-I.

(c) The permit holder shall obtain the cannabis produce mentioned in his
permit only from the licensed sources under these rules.

(d) Every consignment of cannabis shall be accompanied by a pass in Form
CC-P issued by the concerned ASTEO/STEO incharge of the
warehouse.

(e) All the transportation of cannabis (excluding Charas & Ganja) as the
case may be strictly through GPS enabled vehicle.

Amendment of license.—Any holder of a license for Processing/
Manufacturing of cannabis in form CC-M may submit an application to the
concerned authority through concerned District Excise Officer for an
amendment to the license. The License granting authority shall after
recording in writing the reasons for doing so pass appropriate orders. The
License shall only be amended in respect of following changes:—

(a) change in the address of the site or building within the site, where the
activity is authorized; or

(b) change in the name of proprietor, partner, director, club, society etc. as
the case may be:

Provided that the holder of a license who proposes to make a change in the
site plan that would require physical security measures to be carried out,
shall obtain the approval of the Commissioner of State Taxes and Excise
before applying for making the said change.

Identification of holder of a license.—

(a) A holder of a license shall include his name, as specified in the license,
by which he shall identify himself in relation to cannabis, including
advertising, purchase orders, shipping documents and invoices.
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(b)

The licensee or the Directors of the company shall submit identity proof
in the form of Aadhar Card, PAN Card and Director Identification
Number (DIN) issued by Ministry of Corporate Affairs wherever
required.

(10) Prohibition on cultivation, processing and manufacturing of cannabis.—
No person shall engage himself in the cultivation, processing, manufacturing
of cannabis except in accordance with the conditions of the license granted
under these rules.

(11) Penalty provisions.—

(a)

(b)

If any licensee under these rules fails to maintain the accounts and
records (including timely filing of returns) as specified under these
rules, he shall be liable, except as otherwise provided under the
Narcotic Drugs And Psychotropic Substances Act, 1985 and the rules
framed there under, for penalty which shall not be less than Rupees
twenty thousand subject to the maximum of Rupees fifty thousand.

The penalty under the foregoing provision of this rule shall be imposed
by the Collector (Excise) after providing reasonable opportunity of
being heard.

(12) Fee on different cannabis produce to be paid by the manufacturing or
processing unit:—

(a)

(b)

The manufacturing or a processing unit having license in Form CC-M
before obtaining permit for procurement of cannabis produce from the
licensed warehouse of cultivator to its own premises shall pay to the
Government, a procurement fee of Rupees twenty-five per kg on the
procured raw or semi processed cannabis produce.

Further, the manufacturing unit shall pay to the Government, a
production Fee equal to fifteen percent of dutiable amount, on the
production of cannabis oil and all other cannabis products, which shall
be in addition to all other duties and levies as applicable under the law.
This production fee shall be deposited into the Government treasury
before the filing of monthly return for that particular month.

(13) Procedure for destruction of cannabis produce.—

(a)

When any cannabis product or produce in possession of any licensed
manufacturing or processing unit, authorized under these rules, is found
to be unfit for use, such wunit shall forthwith deliver such
product/produce to the authorized Excise Officer for destruction who
shall report to the Collector (Excise) through the District Excise Officer.
The Collector (Excise) shall, on receipt of report from the District
Excise Officer constitute a Committee consisting of two Excise Officers
and one Revenue Officer for destruction of that produce. The whole
process of destruction shall be properly documented and videographed.
After the destruction, the Committee shall submit a report regarding the
same to the Collector (Excise).
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(b) The Collector (Excise) may, on receipt of application from the licensed
manufacturer who has paid procurement fee and production fee on the
quantity of produce or products so destroyed, order for refund of such
amount of procurement fee and production fee as may be determined by

him.

(14) Payment of production fee and filing of returns.—Every cannabis
manufacturing or processing unit shall pay production fee on the cannabis
oil/ THC extracted during the month. He shall file monthly returns in
prescribed form within thirty days of succeeding month wherein he shall
submit details of his purchases, production and sale. A licensee who
possesses more than one license shall file separate returns for each license.

30 (B) Regulations governing the grant and renewal of licenses.—

(M

2

3)

“4)

Every license shall be granted to a certain licensee in respect of
specified premises.

A license may only be granted to.—
(1) an individual;
(i1) abody incorporated under the Indian Companies Act;

(ii1) a society registered under the Himachal Pradesh Co-operative
Societies Act;

(iv) a partnership firm;

(v) Hindu undivided family;

(vi) Lease holder;

(vii) Government Department; and
(viii)a Government Undertaking.

No license will be granted to an individual or in case of body
corporate to any of its directors or partners if they have been
convicted of any offence involving moral turpitude, corruption,
bribery, embezzlement, abuse of power or of functions, trading in
influence, or any offence under any statute.

When a license is granted to a Company or Society of Hindu
undivided family or Government Department or Government
Undertaking referred to in clause 2 above it must show the name of
an individual as agent acting on behalf of the licensee, who is
amenable in full to the Criminal Courts in India. On the application
of the Company or Society or Hindu undivided family or
Government Department or Government Undertaking, the
representative licensee may be changed by the authority competent
to grant or renew the license as the case may be.
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(5) When a license is granted to a partnership firm not incorporated
under any Act, all the individuals comprising the partnership of
firm shall be specified in the license.

(6) In case of partnership, on the application in writing of all the
original partners a partner may at any time be added or removed,
by the authority competent to renew the license.

(7) A license granted to a partnership firm becomes determinable by
the dissolution of the partnership firm subject to the liability of the
partners jointly and severally for any loss caused to Government
thereby and for the performance of all obligations to Government
incurred by the partnership firm.

(8) A license is said to be renewed when the competent authority
allows it to continue after the period of its expiry to the same
licensee in respect of the same premises; and whenever a license
has become liable to be determined by reason of surrender,
cancellation or non-renewal or other causes, or where it is
proposed to issue a license in respect of premises or persons not
previously licensed, a new license is required.”.

5. Amendment of rule 33.—In the said rules, for rule 33, the following shall be
substituted, namely:—

""33. Possession, transportation etc. of cannabis produce for medical or scientific
purposes.—Possession, transportation, inter-State import, inter- State export,
purchase, consumption or use of cannabis for medical or scientific purposes shall
be subject to following terms and conditions,—

0))

2)

©))

Transportation by licensed cultivator.—A licensed cultivator of cannabis
may transport his produce (excluding Charas & Ganja) from the warehouse
to the licensed manufacturer under these rules after obtaining transport
permit in Form CC-T from the concerned District Excise Officer and pass in
form CC-P from the concerned ASTEO/STEO. The responsibility for safe
custody of cannabis during transportation shall lie entirely on the licensed
cultivator. The District Excise Officer shall prepare the permit in
quadruplicate. One copy shall be delivered to the applicant, second copy
shall be sent to the office in-charge of the manufactory, the third copy shall
be sent to the Excise Authority at the port or at the place where the Depot is
situated as the case may be, and the fourth copy shall be retained by the
District Excise Officer.

Sale by licensed cultivator.—No licensed cultivator shall dispose of
harvested raw or semi processed cannabis produce except as provided under
these rules.

Possession by an individual.—For the purpose of transport, no person shall
possess cannabis produce in excess of the quantity which he has been
authorized to transport, to be supplied to the licensed manufacturer or
processor.
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(4) Transport of cannabis by a licensed manufacturing or processing
unit.—

(a) The District Excise Officer may grant to any licensed manufacturing or
processing unit a permit in Form CC-T appended to these rules for the
transport of harvested cannabis as specified in the permit.

(b) While granting a permit under clause (1) the District Excise Officer
shall prepare the permit in quadruple. The District Excise Officer shall
prepare the permit in quadruplicate. One copy shall be delivered to the
applicant, second copy shall be sent to the office in-charge of the
manufactory, the third copy shall be sent to the Excise Authority at the
port or at the place where the Depot is situated as the case may be, and
the fourth copy shall be retained by the District Excise Officer.

(c) This permit for transport in favour of licensed manufacturing or
processing unit in Form CC-T shall specify therein the names of the
licensed cultivators of a particular District from where the harvested
produce is proposed to be procured.

(d) The permit issuing authority shall maintain a register in which complete
record of permits, which have been issued by it, shall be maintained.

(e) Every consignment of harvested cannabis shall be accompanied by a
pass in form CC-P issued by ASTEO/ STEO in-charge of the
warehouse. The ASTEO/ STEO in-charge of the warehouse shall
prepare the pass in quadruplicate. One copy shall be delivered to the
applicant, second copy shall be sent to the office in-charge of the
manufactory, the third copy shall be sent to the Excise Authority at the
port or at the place where the Depot is situated as the case may be, and
the fourth copy shall be retained by the ASTEO/ STEO in-charge of the
warehouse.

(5) Inspection of consignment in transit—Any officer of the State Taxes and Excise

Department not below the rank of Assistant State Taxes and Excise Officer may, at any time,
examine any consignment of cannabis in transit. If, on such examination, such officer finds that the
quantity of cannabis in transit does not correspond to the terms and conditions of the permit & pass
issued under these rules, the consignment shall be detained and reported to the Collector (Excise)
who shall, after giving reasonable opportunity of being heard to the holder of the permit & pass,
confiscate the same. Action taken under these terms and conditions shall not operate as a bar to the
prosecution of the holder of permit and pass for commission of any offence under the Narcotic
Drugs And Psychotropic Substances Act 1985 and the rules framed thereunder.”.

6. Insertion of rule 33-A to 33-H.—In the said rules, after rule 33 the following rules
shall be inserted, namely:—

"33-A. Surrender, suspension & cancellation of License.—

(1) If any licensee who has been granted license under these rules, intends to
surrender his license, he shall give a notice of his intention in writing to the
license granting authority. Such authority shall cancel the license within fifteen
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)

3)

33-B.

days of the receipt of notice from the licensee, after making such inquiry as he
may deem fit.

If any licensee who has been granted license under these Rules, violates any of
the provisions of these Rules, the license shall be immediately cancelled after
giving opportunity of being heard and further action shall be taken as per the
provisions of the Narcotic Drugs And Psychotropic Substances Act and Rules
framed thereunder.

When a license under this rule is cancelled or suspended under rule 54(1) of these
rules then the licensee who was holding such license shall hand over all cannabis
produce in his possession to the authorized Excise Officer, who shall report in this
regard to the Collector (Excise) and the Collector (Excise) shall dispose of the
same in the manner as may be specified by the Commissioner of State Taxes and
Excise.

Exemption.—Nothing in the foregoing rules shall apply to the purchase,
possession or sale of cannabis by the State Government.

33-C. Inspection of licensed premises.—Any Officer of the Department of State

Taxes and Excise not below the rank of Assistant State Taxes and Excise
Officer and any Officer nominated by the Deputy Director Agriculture not
below the rank of ADO/ AEO may enter and inspect at any time by day or by
night, mandatorily at least once in a month in the following licensed
premises:

(a) Cultivation & warehousing area

(b) Processing or manufacturing unit
(c) Research and Analytical Testing area

In case of any violation in the above-mentioned licensed premises, the
authority concerned shall take appropriate action in consonance with the
provisions of Narcotic Drugs And Psychotropic Substances Act and rules
framed thereunder.

33-D.  Disposal of confiscated items or articles.—All conveyances, articles or

things other than a narcotic drug, confiscated under the Act or these rules
except as otherwise provided under the Act, shall be disposed of by the
Collector (Excise) or District Excise Officer in the manner to be specified by
the Commissioner of State Taxes and Excise.

33-E.  Realization of dues as arrears of land revenue.—Any permit fee, license
fee, penalty or any other dues payable under these rules may be recovered as
arrears of land revenue under the provisions of Himachal Pradesh Land
Revenue Act, 1954.

33-F. Compliance of the provisions of the Act.—The licensee and the permit

holder shall comply with the provisions of the Act and these rules framed
thereunder. Non- compliance of any of the provisions of the Act and rules
shall lead to an action against the licensee or the permit holder under the Act
and these rules.
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33-G.

33-H.

Restriction on personal use.—The licensee and the permit holder shall
neither use, consume, sell or transport any part of cannabis plant other than
the permitted part for the medical and scientific purposes extracted from the
cannabis plant grown in his field nor shall allow any other person to sell, use
or consume the same. The licensee shall store, transport or dispose of any
part of the plant grown in his field as per the provisions of these rules.

Protection of action taken in good faith.—No suit, prosecution or other
legal proceedings shall be filed, made or initiated against the State
Government or any officer of the State Government or any other person
exercising any power or discharging any functions or duties, for anything
done or intended to be done in good faith under the Act and these rules or
order made thereunder.”.

Insertion of rule 34-A to 34-C.- In the said rules, after rule 34, the following rules
shall be inserted, namely:—

“34-A.

(a) The State Government shall by notification establish a State Level
Review Committee which would provide single window system for
taking decision with regard to the processes involved in regulating the
cultivation, warehousing, manufacturing & processing, transportation,
research of cannabis for non-narcotic purposes viz. setting up of seed
banks, seed disbursal, procurement of produce and setting up of
Industrial and Pharma Units, fixation of fees/ levies, appoint of
consultants, Constitution of Committees, process reengineering for ease
of doing business etc and making recommendation/ suggestions to the
concerned departments.

(b) The State level Review Committee shall comprise of the following
officers:

SI. No.

Designation Post

Administrative Secretary, Department of State Taxes & | Chairman
Excise, Government of H.P.

Administrative Secretary, Agriculture and Farmers | Member
Welfare, Government of H.P.

W

Administrative Secretary, Revenue Department, GoHP Member

b

ADGP CID-cum-Chairman-ANTF Member

e

Commissioner of State Taxes and Excise, H.P. Member
Secretary

Director, Department of Horticulture, H.P. Member

Director, Department of Agriculture, H.P. Member

Director, Department of Industries, H.P. Member

Al ke

Director (Ayush)-cum-licensing authority for Ayurvedic | Member
and Unani Services, H.P.

Director, CSK Agriculture university, Palampur, H.P. and | Member
Dr. Y.S. Parmar University at Nauni H.P. or nominee

11.

State Drug Controller, Food Safety and Drug | Member
Administration, H.P.

The State Government may by notification appoint or delete any member(s)
to the authority mentioned in sub rule (a) as it may deem fit for the proper
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namely:—

34-B.

discharge of functions. The State Level Review Committee shall hold a
meeting at once in six months to review the progress.

The State Government shall by notification establish a District Level
Committee which would monitor the cultivation at field level, coordination
with stakeholders, facilitate in implementation of cannabis rules at the field
level and give suggestions/ recommendations to State level Review
Committee.

The District Level Committee comprising of the following officers:

1.

2.

8.

9.

District Magistrate Chairman
Superintendent of Police

Deputy Director Agriculture Member Secretary
District Excise Officer

Deputy Director Horticulture

Divisional Forest Officer

District Revenue Officer

Drug Inspector

District Ayurvedic Officer

The District level review committee shall hold meetings at least quarterly to review the
compliances, license issued and recommendations to the State Level Committee.

34-C

Subs

. (a) For smooth implementation of Cannabis Rules, one Assistant State
Taxes and Excise Officer / STEO may be posted/deputed for each
manufacturing unit and for every five cultivator licensees, one Assistant
State Taxes and Excise Officer / STEO may be posted.

(b) Further, for effective monitoring, one Home Guard/ Police personnel
and other manforce may be deployed per five cultivator/ grower

license.”.

titution for rule 69.—For the rule 69, the following rule shall be substituted,

“69. Appeal- (1) An appeal shall lie to:—

(a) The Collector (Excise) when the order is made by an Excise Officer

(b) The Commissioner of State Taxes and Excise when the order is made by a
Collector (Excise):

Provided that:



6296 RS9, fBHTerel Uael, 23 S[ells, 2026 /01 SIAUT, 1948
(i) when an original order is confirmed on first appeal, a further appeal shall not lie;
and
(i1)) when any such order is modified or reversed by the Collector (Excise),the order
made by Commissioner of State Taxes and Excise on further appeal, if any, shall
be final.
9. Amendment of rule 70.—In rule 70 of the said rules, in clause (a), for the figure "30",

the figure “60" shall be substituted.

10. Amendment of rule 72.—In rule 72(1) the words “The Financial Commissioner or”
shall be omitted.

11. After rule 74, the Schedule-I appended to these rules, shall be inserted.

12. After Form MD-X, the following forms shall be inserted, namely:—

“Form CC-S1, Form CC-S, Form CC-SR-1, Form CC-1, Form CC-2, Form CC-2A, Form
CC-3, Form CC-4, Form CC-5, Form CC-M, Form CC-MC-1, Form CC-MC-2, Form CC-MC-3,
Form CC-MC-4, Form CC-7, Form CC-R, Form CC-T, Form CC-P”.

“Schedule -1”

SI. No. Type of License Fees

1. CC-S (License for seed supplier) Rs. 25,000/-
Renewal Rs. 25,000/-

2. CC-2 (Cultivators License) i.e. annual license for cannabis | Rs 3,00,000/- per
cultivation (excluding charas & ganja) for Medical and | bigha
Scientific Purposes
Renewal Fees for cultivators License for Medical and Scientific | Rs. 3,00,000/- per
Purposes bigha

3. CC-4 (License for warehousing of Cannabis (excluding charas | Rs. 10,000/-
& ganja))

4. CC-M (Manufacturing License) i.e. annual License for | Rs. 2,00,00,000/-
Processing/ Manufacturing of Cannabis (excluding charas &
ganja) for medical and Scientific purpose.
Renewal Rs. 2,00,00,000/-
CC-MC-2 (Manufacturer Cultivation License) i.e. annual license | Rs.10,00,000/-
for cannabis cultivation (excluding charas & ganja) for Medical | per bigha
and Scientific Purposes
Renewal Rs.10,00,000/-

per bigha

CC-MC-4 (License for warehousing of Cannabis (excluding | Rs.10,000/-
charas & ganja))

5. CC-R (License for Research and Analytical Testing of Cannabis | Rs. 1,00,000/-
(excluding Charas & ganja)

6. CC-T (Transport permit of harvested cannabis for medical and | Rs. 2000/-
scientific purpose as specified in the permit)
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"Form CC-S1"
[See rule 29(2)]

Application for granting license of authorized supplier of cannabis seeds for purchase, storage and
supply of cannabis seeds under the Himachal Pradesh Narcotic Drugs And Psychotropic Substances
Rules, 1989.

To
The District Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam

Kindly issue license of authorized supplier of cannabis seeds for purchase, storage and
supply of cannabis seeds under Himachal Pradesh Narcotic Drugs and Psychotropic Substances
Rules, 1989.

1. Name of Applicant ............ccooiviiiiiiiiiannnnn..
2. Father'sname ............coooiiiiiiiiiiii
3. Permanent Address ..............cooiiiiiiiiiiiii
4.  Address of proposed shop .........cccevvvviiiiiiiiiinni.

5. Affidavit to be filed by the applicant that he has not been convicted, or in case of body
corporate, any of its Directors or partners have not been convicted of any offence
involving moral turpitude, corruption, bribery, embezzlement, abuse of power or of
functions, trading in influence, or any offence under the Narcotic Drugs And
Psychotropic Substances Act, 1985 during the previous 10 years from the date of
application. This provision shall not apply if the person, or the Director or partner of
the body corporate, is regularly engaged in a governmental program of reinsertion;

Place:- Signature:

Date: Name:
Address:
Mobile No:

Form CC-S
[See rule 29(2)]

License for authorized seed supplier of cannabis under the Himachal Pradesh Narcotic Drugs and
Psychotropic Substances Rules, 1989.

Register No..

Name of License€..........ccoove.....
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is granted license to sell cannabis seed on payment of license fee of Rs..................... on
the following terms and conditions:—

I.

2.

This license shall remain valid w.e.f. .................. t0 i

The License shall be non-transferable

The licensee shall abide by the provisions of the Act and rules framed thereunder
The Collector may cancel the license as per rule 33-A of the above rules.

The authorized seed supplier holding this license shall not be authorized to sell seeds to
licensees other than the licenses holding license in form CC-2, CH-2, CC-MC-2, CH-
MC-2 and CC-R under the rules ibid.

The authorized seed supplier holding this license shall store in his premises only those
seeds in respect of which the certificate of analysis has been obtained from the
authorized laboratory and in case of seeds imported from outside India, the certificate
received alongwith the import documents. The Authorized seed supplier will ensure
that the imported seeds and the seeds produced in India are clearly classified,
segregated and stored separately.

The authorized seed supplier shall keep all the record pertaining to the procurement of
seeds and maintain accounts of seeds received, sold and held in stock from time to time
in a register to be prescribed by the Commissioner under these rules and produce them
before the Excise Officer on demand.

Date of Issue: Collector (Excise)

Issuing Authority

Form CC-SR-1
[Rule 29 (2)]
Stock Register of Cannabis Seed
Detail of Quantity of Seed received

Date

Quantity | SI. | Quantity | From whom | Consignment Lab Total

in hand No. received Name | note bill No. | certificate | with the
at the and date quantity | stocks in

beginning Address of the report gm/kgs.
of the day person to be regarding

opening given quantity
balance alongwith date of the
& time Seeds
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Details of quantity of the Seeds sold/distributed/consumed

SI. No. Quantity To whom Consignment | Quantity in Initial
sold/consumed | note/invoice hand at the
Name and issued close of the
Address of the alongwith day Closing.
person & date & time

location of the | with mode of
premises to be | transportation
given. & Vehicle No.

Note.—The quantity shall be indicated in Grams/Kilograms etc.

The record shall be maintained on day-to-day basis and entries shall be made for each day at
the establishments that are open for work irrespective of whether there are any transactions or not
and entries shall be completed for each day before the close of the day and in-charge shall initial
shall put his initials in the register.

The pages of the register shall contain running numbers.

"Form CC-1"
[See rule 29]

Application for license for cultivation of cannabis (excluding charas & ganja) under the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or scientific
purposes.

To
The District Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for cultivation of cannabis under Himachal Pradesh Narcotic Drugs
and Psychotropic Substances Rules, 1989.

1. Name of Applicant.............ccveeneenneee.

2. Father's name........ccccceeenee.

3. Address......ccceeveeneenen.

4. Detail of Land on which cannabis is to be cultivated ......................
5. Khasra and Khatauni No........c.ccccceveriennne.

6. Area of Land alongwith GPS Coordinates........................
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7. Detail of warehouse.......cccceeeuuueneee.

8. Detail of license fee of Rs ................coooiiini. (Tr No, date and
HIMGRN NO)..c.oovvieieiiiieieieene

9. Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non-bailable offence nor any case is pending against him in any Court of law and
also to the effect that the applicant shall be solely responsible to cultivate and dispose
off the produce/ by products as per the provisions of Narcotic Drugs and Psychotropic
Substances Act, 1985 and the rules made thereunder.

Place:- Signature:

Date: Name:
Address:
Mobile No:

Form CC-2
[See rule 29]

License for cultivation of cannabis (excluding charas & ganja) under the Himachal Pradesh
Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or scientific purposes.

Register No. ..........cccevvennenn.

Name of Licensee..........ccovve.....

Tehsil. ...,

Distt. ovveiiiii

Detail of Land (Area of Land) ......................
Khasra No......oooerierieiienene,

Khatauni No.......ccccocevvinenne.

GPS Coordinates..........cccoevveeenn...

............................ is granted license to cultivate cannabis on payment of license fee of
Rs.ioiiiiii, on the following terms and conditions:—
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1. This license shall remain valid w.e.f. ................. t0. i,

2. The License shall be non-transferable.

3. The licensee shall abide by the rules and regulations framed under the Narcotic Drugs
and Psychotropic Substances Act 1985.

4. The Collector may cancel the license under the rule 33-A.

5. The licensee shall neither use cannabis or any part of it for personal use nor allow any
other person to use any part of it.

6. The licensee shall maintain proper records of his produce as per the Act and these
rules.

7. The licensee shall not transport any part of its produce without valid transportation
permit.

8. The licensee shall not cultivate cannabis in any field other than the licensed
premises/field.

9.  The licensee shall strictly follow the safety measures as provided under these rules.

Date of Issue: Collector (Excise)

Issuing Authority

FORM CC-2A
(See rule 29 & 30-A)

RECORD OF HARVEST OF CANNABIS PLANT

DATE WISE RECORDS OF GREEN BOTANICAL MATERIAL TO BE MAINTAINED BY

THE LICENSED CULTIVATOR

Batch No.

Date Time Weight in Kg Remarks after inspection by
designated Excise Officer, if any

RECORDS OF DRIED BOTANICAL MATERIAL

TO BE MAINTAINED BY LICENSEE AFTER WEIGHMENTS BY DESIGNATED EXCISE

OFFICER
Batch No. | Date | Time | Weightin Kg Signature of Signature of the
Licensee designated Excise
authorized Officer

representative
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Form CC-3
[See rule 29(9)]

Application for license for warehousing of cannabis (excluding charas & ganja) under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or
scientific purposes.

To
The District Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for warchousing of cannabis under the Narcotic Drugs and
Psychotropic Substances Rules, 1989.

1. Name of Applicant....................

2. Father'sname....................

3. Address .....................

4. Detail of warehouse in which cannabis is to be stored.................

5. Area of Land alongwith GPS Coordinates.............c...........

6. Detail of license fee of Rs................... /- (Tr No., date and HIMGRN
NO. e

7.  Detail of Cultivator license (License No. and Date on which issued)..................

Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non- bailable offence nor any case is pending against him in any Court of Law and
also to the affect that the applicant shall be solely responsible to cultivate and dispose
off the produce / by products as per the provisions of Narcotic Drugs and Psychotropic
Substances Act 1985 and rules ibid.

Place: Signature:

Date: Name:
Address:
Mobile No:

Form: CC-4
[See rule 29 (9)]

License for storage/warehouse of cannabis (excluding charas & ganja) under the Himachal Pradesh
Narcotic Drugs and Psychotropic Substances Rules 1989, for medical or scientific purposes.

Name of Licensee
Register No. ........coovininnens
License number in form CC-2..............ccuvna....
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Detail of the premises where cannabis is to be stored for further sale and
transportation.......................

Shooi
S/0. i
/0 is granted license for wholesale storage of cannabis on the following terms and
conditions:—
1. This License shall remain valid w.e.f.............. £ R
2. License shall be non-transferable.
3. The licensee shall abide by the rules and regulations framed under the Narcotic Drugs
and Psychotropic Substances Act, 1985.
4. He shall neither use any part of stored cannabis himself nor allow other persons to use
any part of it.
5. The licensee shall not transfer any part of cannabis to other licensee unless permission
has been granted by the Collector of the zone in this regard.
6. The licensee shall maintain proper record and register of the stock lying in the licensed
premises.
7. The licensee shall keep standard instruments for weight and measurement.
8. The license may be cancelled by the Collector of the zone in case of any violation of
the above Act and the rules ibid.
Date of Issue: Collector (Excise)

Issuing Authority

Form CC-5
[See rule 30(A)]

Application for license for processing or manufacturing of cannabis products under the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or scientific
purposes.

To
The District In-charge,
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for the processing/manufacturing of cannabis products for medical and
scientific purposes under the Narcotic Drugs and Psychotropic Substances Rules,1989,

1. Name and Designation of Applicant...................
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2. Father'sname......cccccoouuuueeeen....

5. Detail of license fee of Rs ............. /~(Tr No., date and HIMGRNNoO.).....................

6. Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non-bailable offence nor any case is pending against him in any Court of law and
also to the effect that the applicant shall be solely responsible to process/manufacturer
and dispose off the produce by products as per the provisions of the Narcotic Drugs
and Psychotropic Substances Act, 1985 and the rules framed thereunder.

Place: Signature:

Date: Name:
Address:
Mobile No:

Form: CC-M
[See rule 30(A)]

License for Processing/Manufacturing
License for processing/manufacturing of cannabis for medical and scientific purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989.

Register No...................

Name of Licensee........cccoeun.......

The License in Form CC-M is granted t0...........cooeviiiiiiiiiiiiiiiiiiiiiieean, to process and
manufacture cannabis products in accordance with the following terms and conditions:—

1. The License is non-transferable.

2.  The Licensee shall ensure safety and security of the premises as laid down in these
rules.

3. The licensee shall procure and transport cannabis only from the licensed cultivator
after having obtained permit in form CC-T from the Collector.

4. The licensee shall abide by the rules and regulations framed under the Narcotic Drugs
and Psychotropic Substances Act, 1985 and rules framed thereunder.

5. The license may be cancelled by the Excise Commissioner in case of any violation of
the rules and regulations framed under the Act after affording reasonable opportunity
of being heard.
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6. He shall strictly follow the safety and security measures as prescribed under these
rules.

Date of Issue: Commissioner of State Taxes and Excise
Issuing Authority

Form CC-MC-1
[See rule 30-A]

Application for license for cultivation of cannabis (excluding charas & ganja)under the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 to manufacturing unit for
medical or scientific purposes.

To
The District Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for cultivation of cannabis under Himachal Pradesh Narcotic Drugs
and Psychotropic Substances Rules, 1989.

1. Name of Applicant..........c..ccveeueeennee.

2. Father'sname.......ccccceeennn.....

6. Area of Land alongwith GPS Coordinates ........................

7. Detail of warehouse.......ccceevevveeeen..

8. Detail of license fee of Rs ...l (Tr. No., date and
HIMGRN NO.).coooovieieieieeeeiiee,

9. Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non-bailable offence nor any case is pending against him in any Court of law and
also to the effect that the applicant shall be solely responsible to cultivate and dispose
off the produce/ by products as per the provisions of Narcotic Drugs and Psychotropic
Substances Act, 1985 and the rules made thereunder.

Place: Signature:
Date: Name:
Address:

Mobile No:
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Form CC-MC-2
(See rule 30-A)

License for cultivation of cannabis (excluding charas & ganja) under the Himachal Pradesh
Narcotic Drugs and Psychotropic Substances Rules, 1989 to manufacturing unit for medical or
scientific purposes.

Register No. .......cooevviiinnni.

Name of License€...........ccove.....

Tehsil. .....

Distt. .......

Detail of Land (Areaof Land) ......................

Khasra No

Khatauni NO.....ccovvveeeeeeeeeeeene..

GPS Coordinates.........cccovveeeeeen....

is granted license to cultivate cannabis on payment of license fee of Rs........................... on
the following terms and conditions:—

1.

2.

This license shall remain valid w.e.f. ................. t0. i,

The License shall be non-transferable.

The licensee shall abide by the rules and regulations framed under the Narcotic Drugs
and Psychotropic Substances Act 1985.

The Collector may cancel the license under the rule 33-A.

The licensee shall neither use cannabis or any part of it for personal use nor allow any
other person to use any part of it.

The licensee shall maintain proper records of his produce as per the Act and these
rules.

The licensee shall not transport any part of its produce without valid transportation
permit.
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8. The licensee shall not cultivate cannabis in any field other than the licensed
premises/field.

9.  The licensee shall strictly follow the safety measures as provided under these rules.

Date of Issue: Collector (Excise)
Issuing Authority

Form CC-MC-3
(See rule 30A)

Application for license for warehousing of cannabis (excluding charas & ganja) under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 to manufacturing unit
for medical or scientific purposes.

To
The District Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for warehousing of cannabis under the Narcotic Drugs and
Psychotropic Substances Rules, 1989.

1.  Name of Applicant....................

2. Father'sname...................

é. Address ..o,

4. Detail of warehouse in which cannabis is to be stored.................
5. Area of Land alongwith GPS Coordinates.........................

6. Detail of license fee of Rs................... /- (Tr. No., date and HIMGRN
NO. oo

7.  Detail of Cultivator license (License No. and Date on which issued)..................
Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non- bailable offence nor any case is pending against him in any Court of Law and
also to the affect that the applicant shall be solely responsible to cultivate and dispose
off the produce / by products as per the provisions of Narcotic Drugs and Psychotropic
Substances Act, 1985 and rules ibid.

Place: Signature:
Date: Name:
Address:

Mobile No:
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Form: CC-MC-4
(See rule 30-A)

License for storage/warehouse of cannabis (excluding charas & ganja) under the Himachal Pradesh
Narcotic Drugs and Psychotropic Substances Rules,1989 to manufacturing unit for medical or
scientific purposes.

Name of Licensee

Register No. ...........ccoveeene.

License number in form CC-MC-2..........cccccoiiii...

Detail of the premises where cannabis is to be stored for further sale and transportation

Shooi
S/0. e
1L T is granted license for wholesale storage of cannabis on the following terms and
conditions:—
1. This License shall remain valid w.e.f.............. £ JE RS
2. License shall be non-transferable.
3. The licensee shall abide by the rules and regulations framed under the Narcotic Drugs
and Psychotropic Substances Act, 1985.
4. He shall neither use any part of stored cannabis himself nor allow other persons to use
any part of it.
5. The licensee shall not transfer any part of cannabis to other licensee unless permission
has been granted by the Collector of the zone in this regard.
6. The licensee shall maintain proper record and register of the stock lying in the licensed
premises.
7.  The licensee shall keep standard instruments for weight and measurement
8. The license may be cancelled by the Collector of the zone in case of any violation of
the above Act and the rules ibid.
Date of Issue: Collector (Excise)

Issuing Authority
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Form CC-7
(See rule 30-A)

Application for research and analytical testing of cannabis for scientific purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989.

To
The District In-Charge,
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for the research and analytical testing of cannabis for medical and
scientific purposes under the Himachal Pradesh Narcotic Drugs and Psychotropic Substances
Rules, 1989.

1. Name of Applicant/Institute/processing unit

2. Father's name (if individual)

3. Address
4. Detail of license fee of Rs ..., /-(Tr. No., date and HIMGRN
NO.

5. Affidavit to be filed by the applicant that he or she has neither been prosecuted under
any non-bailable offence nor any case is pending against him in any Court of law and
also to the affect that the applicant shall be solely responsible for conducting research
as per the provisions of Narcotic Drugs and Psychotropic Substances Act, 1985 and the
rules made thereunder (Applicable in case applicant is an individual).

6. Copy of hypothesis to be filed by the applicant.

Place: Signature:
Date: Name:
Address:
Mobile No:
Form: CC-R

(See rule 30-A)

License for research and analytical testing of cannabis for scientific purpose under the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989.

Register NO. .o.vviiiiii e
Name of LICEeNSEe. ..o,

Address of the premises ..........ccccceeevvencveneeneeenne
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License for Research and Analytical testing of the cannabis for medical and scientific
puUrpose is granted t0........ouvnrineitiiei e as per the following terms and
conditions:—

1. This License shall be valid w.e.f. .............. B0 v

2. This License shall be non-transferable.

3. The Licensee shall conduct his activities related to cultivation for research and testing
only in accordance with the Narcotic Drugs and Psychotropic Substances Act, 1985
and rules framed thereunder.

4. The licensee shall maintain records of the consignments of cannabis produced,
procured and used for the purpose of research and testing.

5. The licensee shall destroy all samples of cannabis of a lot or batch that have been
distributed to them, and all cannabis obtained from those samples, within 90 days after
completing the testing of the samples, with prior approval of the Collector.

6. The Licensee shall ensure that there is no un-authorized access in the research area.

7. The license may be suspended or cancelled by the Collector in case of any violation of
the above act, rules and rules framed there under.

Date of Issue: Commissioner of State Taxes and Excise

Issuing Authority

Form CC-T
(See rule 33)

Permit for transportation of cannabis for medical and scientific purposes under the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 .
(to be filed in quadruplicate)

.......................... is authorized to transport cannabis from..................to
.............. , as per the following details:
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Route of transportation ..............cocevviiiiniinninnn...

Number of bundles/packages...........covviiiiiiiiiiiiiiiiiiiii e,
Total Quantity required...........ooeviiiiii i

This permit is being issued under the Himachal Pradesh Narcotic Drugs and Psychotropic
Substances Rules, 1989 on the following terms and conditions:—

1. The consignment shall not be opened during the course of transportation.
2. The permit shall be valid w.e.f ............. t0 o,

3. Any violation of the provisions of the Narcotic Drugs and Psychotropic Substances
Act, 1985 and the rules ibid shall invite/warrant action under the said Act and rules.

Date of Issue: Deputy Commissioner of State Taxes & Excise
District In-charge,
Issuing Authority

Form CC-P

(See rule 33)

Pass for transportation of cannabis for medical and scientific purposes under the Himachal Pradesh
Narcotic Drugs and Psychotropic Substances Rules, 1989.

(to be filed in quadruplicate)

St.NO.

Date......coooiiiiiiiii

Name and address Of CONSIZNET(S). ... .uuuuiinti ittt eie e e aeaaeas
Name and address 0f CONSIZNEE(S). ... uututtiniieteit ittt e e ie e naeaaeanaans
Shuee is authorized to transport cannabis from.................. to
........................... , as per the following details:

Detail of Vehicle..........cooooiiiiiiii

Detail of Permit ..........cooiiiiiii

Detail of consignment being transported ............oouiiiiiiiiiiii i
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Number of bundles/packages...........covviiiiiiiiiiiiiiiiiieeeann,

Total weight at the time of dispatch.............oooiiiiiiii e

This pass is being issued under the Himachal Pradesh Narcotic Drugs and Psychotropic Substances
Rules, 1989 on the following terms and conditions:—

1. The consignment shall not be opened during the course of transportation.
2. The pass shall be valid w.e.f ............. {10 P

3. Any violation of the provisions of the Narcotic Drugs and Psychotropic Substances
Act, 1985 and the rules ibid shall invite/warrant action under the said Act and rules.

Date of Issue: ASTEO/ STEOQ, In-charge
Issuing Authority

By order,

Sd/-
Secretary (State Taxes and Excise).

In the Court of Sub-Divisional Magistrate, Jhandutta, Distt. Bilaspur (H.P.)

Veena Sharma w/o Sh. Roshan Lal Sharma, resident of Village Jawah, P.O. Thuran, Tehsil
Jhandutta, Distt. Bilaspur (H.P.)-174 034 .. Applicant.

Versus
General Public .. Respondent.

Veena Sharma w/o Sh. Roshan Lal Sharma, resident of Village Jawah, P.O. Thuran, Tehsil
Jhandutta, Distt. Bilaspur (H.P.)-174 034 has preferred an application to the undersigned for
correction of her name & date of birth in her Aadhar Card Record. She further submitted that her
correct name is Veena Sharma w/o Sh. Roshan Lal Sharma instead of Beena Devi w/o Sh. Roshan
Lal and her correct date of birth 11-06-1966 instead of 1966. In this connection she supported her
husband's all army service records.

Therefore, through this proclamation, the general public is hereby Informed that any person
having any objection for correction in name & date of birth as mentioned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of this court on this 06th day of July, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Jhandutta, Distt. Bilaspur (H.P.).



RIS1Y=, fE9Terel Uael, 23 Sells, 2026,/01 SV, 1948 6313
In the Court of Sub-Divisional Magistrate, Jhandutta, Distt. Bilaspur (H.P.)

Rachna d/o Sh. Mahender Singh, r/o Village Chambi, P.O. Chambi, Tehsil Sunder Nagar,
Distt. Mandi (H.P.) presently w/o Sh. Suresh Kumar, r/o Village Bharoli Khurd, P.O. Bharoli
Kalan, Sub-Tehsil Kalol, Distt. Bilaspur (H.P.) .. Applicant.

Versus
General Public .. Respondent.

Rachna d/o Sh. Mahender Singh, r/o Village Chambi, P.O. Chambi, Tehsil Sunder Nagar,
Distt. Mandi (H.P.) presently w/o Sh. Suresh Kumar, r/o Village Bharoli Khurd, P.O. Bharoli
Kalan, Sub-Tehsil Kalol, Distt. Bilaspur (H.P.) has preferred an application to the undersigned for
correction of her name & date of birth in her Aadhar Card Record. She further submitted that her
correct name is Rachna instead of Kanchan and her correct date of birth 24-07-1984 instead of
01-01-1986. In this connection she supported her Gram Panchayat Pariwar Register record.

Therefore, through this proclamation, the general public is hereby Informed that any person
having any objection for correction in name & date of birth as mentioned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of this court on this 03rd day of July, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Jhandutta, Distt. Bilaspur (H.P.).

In the Court of Sub-Divisional Magistrate, Jhandutta, Distt. Bilaspur (H.P.)

Kamala Devi w/o Sh. Piare Lal, resident of Village Poli, P.O. Thuran, Tehsil Jhandutta,
Distt. Bilaspur (H.P.)-174 034 .. Applicant.

Versus

General Public .. Respondent.

Kamala Devi w/o Sh. Piare Lal, resident of Village Poli, P.O. Thuran, Tehsil Jhandutta,
Distt. Bilaspur (H.P.)-174 034 has preferred an application to the undersigned for correction of her
name & date of birth in her Aadhar Card Record. She further submitted that her correct name is
Kamala Devi w/o Sh. Piare Lal instead of Kamla Devi w/o Sh. Payare Lal and her correct date of
birth 01-01-1961 instead of 1959. In this connection she supported her husband's all C.R.P.F.
Service record and also Gram Panchayat Pariwar Register records.

Therefore, through this proclamation, the general public is hereby Informed that any person
having any objection for correction in name & date of birth as mentioned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.
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Given under my hand and seal of this court on this 09th day of July, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Jhandutta, Distt. Bilaspur (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)
In the matter of :

1. Sh. Rohit Kumar s/o Sh. Kuldeep Singh, r/o Village Lakhoh, P.O. Balh Bihal, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Shipali d/o Sh. Sanjay Kumar, r/o Village Jhamrani, P.O. & Tehsil Galore, District
Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Rohit Kumar and Mrs. Shipali have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, stating
therein that they have solemnized their marriage on 09-07-2026.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 10-08-2026. In case no objection is received by 10-08-2026, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 09-07-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Barsar, District Hamirpur (H.P.)
In the matter of :

1. Sh. Rajesh Kumar s/o Sh. Jaswant Singh, r/o Village & P.O. Kanoh, Tehsil Barsar,
District Hamirpur (H.P.).

2. Ms. Neha d/o Sh. Rasid Ali, r/o Village Bamiana, P.O. Razipur, Tehsil Aoula, District
Bareilly (U.P.).
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Versus

General Public
Subject.— Notice for Registration of Marriage.

Sh. Rajesh Kumar and Mrs. Neha have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, stating theree
in that they have solemnized their marriage on 12-07-2026.

Therefore, the general public is hereby informed through this notice that if any person
haveing any objection regarding this marriage may file his/her objection personally or in writing,
before this court on or before 14-08-2026. In case no objection is received by 14-08-2026 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 13-07-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,

Sub-Divisional Barsar,
District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Excercising the Power of Marriage Officer
Nadaun, District Hamirpur (H.P.)
In the matter of :

1. Sanjeev Kumar age 45 years s/o Sita Ram, r/o Village Beru, P.O. Putrial, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Rekha age 50 years d/o Inder Lal, r/o Village Purana Dariwal, P.O. Dariwal, Tehsil &
District Gurdaspur, Panjab .. Applicants.

Versus
General Public

Subject.—Notice for registration of marriage Under special marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnize their marriage on date 13-04-2024 at Village Beru, P.O. Putrial,
Tehsil Nadaun, District Hamirpur (H.P.) and they areliving as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage, can file the objections personally or in writing before this
office on or before 21-08-2026 at 11.00 A.M. The objection(s) after 21-08-2026 at 11-00 A.M will not be
entertained by this office and the marriage will be registered as per the law prescribed.
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Issued on date 01-07-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisinal Magistrate-cam-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Excercising the Power of Marriage Officer
Nadaun, District Hamirpur (H.P.)
In the matter of :

1. Rishi Kumar age 33 years s/o Manohar Lal, r/o Village Jasai, P.O. Jansooh, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Babita Dhiman age 38 years d/o Mukesh Chand, r/o Village Salyal, P.O. Karaur,
Tehsil Nadaun, District Hamirpur (H.P.). .. Applicants.

Versus
General Public

Subject.—Proclamation for the registration of marriage under section u/s 5 of special marriage
Act, 1976.

Rishi Kumar & Babita Dhiman have filed an application u/s 5 Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 29-08-2026 at 11.00 A.M. In case no objection is received by 29-08-2026
at 11-00 A.M it will not be presumed that there is no objection to the registration of the above said marriage
and the same will be registered accordingly.

Issued under my hand and seal of this court on 01-07-2026.
Seal. Sd/-

Sub-Divisinal Magistrate-cam-Marriage Officer,
Nadaun, District Hamirpur (H.P.).
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In the Court of Executive Magistrate-cum-Naib-Tehsildar Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Piar Chand
Versus

General Public

Notice to General Public.

Piar Chand s/o Sh. Runk, r/o Village & Post Office Maharal, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of his date of birth which has taken
place on 12-02-1965 but due to ignorance the same could not be entered in the record of Gram
Panchayat Maharal. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 12-02-1965, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth which
is 12-02-1965 the same will be registered accordingly.
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Issued under my hand and seal of the court on 14-07-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Dr. Vikas Sukla, HAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)

1.  Ankaj Kumar aged 27 years s/o Late Sh. Amar Singh, r/o Village Bhadeen, P.O.
Chamiana, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Lakshmi Kumari aged 21 years d/o Sh. Sanjay Gupta, /o Village Osaon, P.O. Osaon
Thana Kachhwa Osawan, Rohtas (Bihar)-821 309 .. Applicants.

Versus
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General Public .. Respondent.

Subject.—Notice of the Intended Marriage.

Ankaj Kumar aged 27 years s/o Late Sh. Amar Singh, r/o Village Bhadeen, P.O. Chamiana,
Tehsil Sujanpur, District Hamirpur (H.P.) and Lakshmi Kumari aged 21 years d/o Sh. Sanjay
Gupta, r/o Village Osaon, P.O. Osaon Thana Kachhwa Osawan, Rohtas (Bihar)-821 309 have filed
an application in the court of undersigned under section 5 of Special Marriage Act, 1954 in which
they stated that they intend to solemnized their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 11-08-2026. The objections received after 11-08-2026 will not entertained and
marriage will be registered accordingly.

Issued today on 30-07-2026 under my hand and seal of the court.

Seal. Sd/-
(SH. VIKAS SUKLA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Janak Kumar aged 34 years s/o Sh. Desh Raj, r/o Village Kalri, P.O. Phakloh, Tehsil
Jawalamukhi, Distt. Kangra (H.P.).

2. Reeta Kumari aged 34 years d/o Sh. Balvinder Singh, r/o Village Upper Balwal, P.O.
Tyambal, Tehsil Dadasiba, Distt. Kangra (H.P.) .. Applicants.

Versus

General Public .. Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 10-03-2025 at r/o Upper Balwal, P.O. Tyambel,
Tehsil Dadasiba, Distt. Kangra, H.P. and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 22-08-2026 at 11.00 A.M. The objection(s) after 22-08-2026 at 11.00 A.M., will
not entertain by this office and then the marriage will be registered according as per the law
prescribed.
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Issued on this day 9th day of July, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra( H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Vishal aged 28 years s/o Sh. Girdhari Lal, r/o Village Banghar, P.O. & Sub-Tehsil
Bharoli, Distt. Kangra (H.P.).

2. Priyanka aged 25 years d/o Sh. Subhash Kumar, r/o Village Bagehar, P.O. &
Sub-Tehsil Bharoli, Distt. Kangra (H.P.) . Applicants.

Versus
General Public .. Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 19-06-2026 at Shri Mahakali Maa Kamakhya
Devi Temple Bharmarth, Tehsil Palampur, Distt. Kangra, H.P. and they are living as husband and
wife since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 08-09-2026 at 11.00 A.M. The objection(s) after 08-09-2026 at 11.00 A.M., will
not entertain by this office and then the marriage will be registered according as per the law
prescribed.

Issued on this day 13th day of July, 2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra( H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. /TEH/2026 Date of Institution : 14-07-2026 Case Titled : Correction of name

Name of applicant:—Sanjay Kishan Kaul s/o Sh. Manmohan Kishan, r/o Village Baroh, P.O. &
Tehsil Raja ka Talab, District Kangra (H.P.) . .Applicant.
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Versus

The General Public .. Respondent.
Notice to General Public

Whereas, Sanjay Kishan Kaul s/o Sh. Manmohan Kishan, r/o Village Baroh, P.O. & Teshil
Raja ka Talab, District Kangra (H.P.) has filed an application before the undersigned in which he
has stated that his correct name according to Gram Panchayat record, Aadhar Card, Bank record,
Mark List etc. is Sanjay Kishan Kaul s/o Sh. Manmohan Kishan but due to clerical mistake his
name has been wrongly entered in Revenue record of Mohal Baroh, Patwar Circle Larth bearing
Khata No. 28.

The enquiry of the application filed by the applicant was conducted through field revenue
agencies and after receiving report from the field revenue agencies, it has been observed that the
applicant's correct name is Sanjay Kishan Kaul s/o Sh. Manmohan Kishan but the name of the
applicant is recorded in revenue record is Sanjay Kishan s/o Sh. Manmohan Kishan.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to the General public concerned that objection in this regard for the correction of
the name of Sanjay Kishan s/o Sh. Manmohan Kishan shall be heard by the undersigned on
30-07-2026 in his court at Raja Ka Talab. Any person having any objection to make in the matter
may due so on the said date and place in person or through legal practitioner or through recognised
agent. In case of non appearance proceedings will be taken ex-parte and necessary action in this
matter will be taken accordingly as per law.

Given under my hand and seal of the court on 14-07-2026.
Seal. Sd/-

Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).
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Before the Court of Additional District Magistrate-cum-Collector Sub-Divisional Pooh,
Distt. Kinnaur (H.P.)

Case No. 2/2026

Sh. Daljeet Singh s/o Sh. Narinder Kumar, r/o V.P.O Nesang, Tehsil Pooh, Distt. Kinnaur
(H.P.) . .Applicant.
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Versus

General Public . .Respondent.

Subject—Regarding application u/s 13(3) of Birth & Death Registration Act, for registration of
birth his daughter named Vedika Negi.

Applicant Sh. Daljeet Singh s/o Sh. Narinder Kumar, r/o V.P.O Nesang, Tehsil Pooh, Distt.
Kinnaur (H.P.) has moved an application before the Districvt Registrar (Birth & Death) cum-chief
Medical Officer Kinnaur (H.P.) under section 13(3) of Birth & Death Act, 1969 along with
affidavits and other relevant documents stating therein that his daughter named Miss Vedika Negi
has Bron on 01-03-2012 at V.P.O Nesang, Tehsil Pooh, Distt. Kinnaur (H.P.), but her date of birth
could not be entered in the birth record of Gram Panchayat Nesang, Tehsil Pooh, Distt. Kinnaur
(H.P.).

Therefore, by this proclamation, the general public and relatives of Vedika Negi are hereby
informed that if any person is having any objection for the registration of delayed date of birth
(01-03-2012) of Vedika Negi d/o Daljeet Singh s/o Sh. Narinder Kumar, r/o V.P.O Nesang, Tehsil
Pooh, Distt. Kinnaur (H.P.) may submit their objections in writing in the court of undersigned on or
before one month failing which no objection will be entertained after expiry of duration.

Issued under my hand and seal of the Court on this 13-07-2026.

Seal. Sd/-
Additional District Magistrate
Sub-Division Pooh,Distt. Kinnaur (H.P.).

Before the District Registrar (Marriages)-cum-Additional District Magistrate, Kullu,
District Kullu (H.P.)

1. Sh. Seangay s/o Sh. Dharam Chand, r/o Ward No. 4, Village Thella, P.O. Bajaura,
Tehsil Bhunter, District Kullu (H.P.).

2. Smt. Dimpi d/o Sh. Khem Raj (Natives Nepal), c/o Larenkelo, Tehsil & Distt. Kullu
(H.P.).

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage
Act, 1996.

Sh. Seangay s/o Sh. Dharam Chand, r/o Ward No. 4, Village Thella, P.O. Bajaura, Tehsil
Bhunter, District Kullu (H.P.) & Smt. Dimpi d/o Sh. Khem Raj (Natives Nepal), c/o Larenkelo,
Tehsil & Distt. Kullu (H.P.) have filed an application along with the affidavits in the office of
undersigned stating therein that they have solemnised their marriage on 02-11-2025 but marriage
has not been found entered in the records of Registrar of Marriage, Gram Panchayat Hat, in Tehsil
Bhunter, District Kullu, H.P.
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Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 13th July, 2026.

Seal. Sd/-
(SURJEET SINGH RATHORE),

District Registrar (Marriages)-cum-ADM.,

Kullu, District Kullu (H.P.).

Before the District Registrar (Marriages)-cum-Additional District Magistrate, Kullu,
District Kullu (H.P.)

1. Sh. Shubham s/o Sh. Rajesh Kumar, r/o Village Sharabai, P.O. & Tehsil Bhunter,
District Kullu (H.P.).

2. Smt. Richa d/o Sh. Surender Kumar, r/o Village Bahwa (118), P.O. Dal, Tehsil
Chachyot, Distt. Mandi (H.P.).

Versus
General Public

Subject—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage
Act, 1996.

Sh. Shubham s/o Sh. Rajesh Kumar, r/o Village Sharabai, P.O. & Tehsil Bhunter, District
Kullu (H.P.) & Smt. Richa d/o Sh. Surender Kumar, r/o Village Bahwa (118), P.O. Dal, Tehsil
Chachyot, Distt. Mandi (H.P.) have filed an application alongwith the affidavits in the office of
undersigned stating therein that they have solemnised their marriage on 08-01-2026 but marriage
has not been found entered in the records of Registrar of Marriage, Gram Panchayat Mashgan, in
Tehsil Bhunter, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 13th July, 2026.

Seal. Sd/-
(SURJEET SINGH RATHORE),

District Registrar (Marriages)-cum-ADM,

Kullu, District Kullu (H.P.).
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CHANGE OF NAME

I, Guljar s/o Sh. Nazibuddin, r/o H.N. 45, Housing Board Colony, Phase 1, Saproon,
Shaprun (653), Solan (H.P.)-173 211 declare that I have changed my minor son's name from Bilal
to Mohammad Bilal. Please note all concerned for further.

GULJAR

s/o Sh. Nazibuddin,

r/o H.N. 45, Housing Board Colony, Phase 1,
Saproon, Shaprun (653), Solan (H.P.)-173 211.

CORRECTION OF NAME

I, Bhavna w/o Sh. Rajender Kumar, r/o Village Chhalkhi, P.O. Diargi, Tehsil Balh, Distt.
Mandi (H.P.) declare that in my Aadhar Card my name is wrongly entered as Bhawana Kumari
which should be corrected as Bhavna. Please correct this.

BHAVNA

w/o Sh. Rajender Kumar,

r/o Village Chhalkhi, P.O. Diargi,
Tehsil Balh, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Kunta Devi w/o Sh. Mohan Kumar, r/o Village & Post Office Darlaghat, Tehsil Arki,
District Solan (H.P.) declare that my name Kunta Devi instead of Kunti Devi is wrongly entered in
my Aadhar Card. My actual and correct name is Kunta Devi. Now correct my name Kunta Devi in
place of Kunti Devi in the Aadhar Card record. All concerned please may note.

KUNTA DEVI

w/o Sh. Mohan Kumar,

r/o Village & Post Office Darlaghat,
Tehsil Arki, District Solan (H.P.).

CHANGE OF NAME

I, Pitamber s/o Sh. Naganu Ram, r/o Village Raru, Post Office Upper Behli, Tehsil
Sundernagar, Distt. Mandi (H.P.)-174 401 declare that I have changed my minor daughter's name
from Baby one of Pratibha to Shanvi. Please note all concerned for further.

PITAMBER

s/o Sh. Naganu Ram,

r/o Village Raru, Post Office Upper Behli,

Tehsil Sundernagar, Distt. Mandi (H.P.)-174 401.
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CORRECTION OF NAME

I, Anita Devi w/o Sh. Sushil Kumar, r/o Village Kolu Ki Kawali, P.O. Ghanahatti, Tehsil &
Distt. Shimla (H.P.)-171 011 declare that in my son Pranav Sharma's Secondary School
Examination (Class-X) Certificate, Year 2023, Roll No. 17271010, issued by the Central Board of
Secondary Education (CBSE) and his Senior School Certificate (Class-XII), my name has been
incorrectly recorded as Anita Sharma instead of my correct name Anita Devi in my Aadhar Card,
PAN Card and School documents. Concerned please may note.

ANITA DEVI

w/o Sh. Sushil Kumar,

r/0 Village Kolu Ki Kawali, P.O. Ghanahatti,
Tehsil & Distt. Shimla (H.P.)-171 011.

CHANGE OF NAME

I, Reena aged about 38 years w/o Sh. Hemant Kumar, r/o Village Nehwat, P.O. Pahal,
Tehsil Sunni, Distt. Shimla (H.P.)-171 007 declare that I have changed my minor son's name from
Bupesh (Old Name) to Bhupesh (New Name). All concerned please may note.

REENA

w/o Sh. Hemant Kumar,

r/o Village Nehwat, P.O. Pahal,

Tehsil Sunni, Distt. Shimla (H.P.)-171 007.

CORRECTION OF NAME

I, Girikshit Kumar s/o Late Sh. Vijay Kumar, r/o V.P.O. Badhalag, Sub-Tehsil Krishangarh,

Distt. Solan (H.P.) declare that in my PAN Card No. OWDPK3964E & Aadhar Card my father's

name is wrongly entered as Jitender Kumar, which should be corrected as Vijay Kumar. Please
correct this.

GIRIKSHIT KUMAR

s/o Late Sh. Vijay Kumar,

r/o V.P.O. Badhalag,

Sub-Tehsil Krishangarh,

Distt. Solan (H.P.).

CHANGE OF NAME

I, Sunny Garg s/o Sh. Subhash Chand Garg, r/o LIG-74, Up-mohal Parwanoo, Sector 1,
Tehsil Kasauli, Distt. Solan (H.P.)-173 220 declare that I have changed my minor daughter's name
from Baby of Charu Garg to Kritvi Garg. Please note all concerned for further.

SUNNY GARG

s/o Sh. Subhash Chand Garg,

r/o LIG-74, Up-mohal Parwanoo, Sector 1,
Tehsil Kasauli, Distt. Solan (H.P.)-173 220.
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CHANGE OF NAME

I, Atma Ram s/o Sh. Narayanu Ram, r/o Village Rouri (749), Tehsil Kasauli, Distt. Solan

(H.P.) declare that I have changed my minor son's name from Himansh Kumar to Himanshu. Please
note all concerned for further.

ATMA RAM

s/o Sh. Narayanu Ram,

r/o Village Rouri (749),

Tehsil Kasauli, Distt. Solan (H.P.).

CHANGE OF NAME

I, Vijay Rana s/o Sh. Kalo Rana, c/o Swaroop Kumar, Nehra Kamhali (170), Shimla (H.P.)

declare that I have changed my minor son's name from Sujal to Sujal Rana. Please note all
concerned for further.

VIJAY RANA
s/o0 Sh. Kalo Rana,

c/o Swaroop Kumar,
Nehra Kamhali (170), Shimla (H.P.).

CHANGE OF NAME

I, Ram Kumar s/o Sh. Brahma Nand, r/o Vill. Asha Manjhari, P.O. Jukhala, Tehsil Sadar,

Distt. Bilaspur (H.P.) declare that I have changed my name from Ram Kumar to Shri Ram Kumar.
Concerned note.

RAM KUMAR

s/o0 Sh. Brahma Nand,

r/o Vill. Asha Manjhari, P.O. Jukhala,
Tehsil Sadar, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Padma Verma w/o Sh. Yashvant Kumar, r/o Vill. & P.O. Waknaghat, Tehsil Kandaghat,
Distt. Solan (H.P.) declare that I have changed my name from Kumari Padma to Padma Verma.
Please note all concerned department and person for further and made necessary changes.

PADMA VERMA

w/o Sh. Yashvant Kumar,

r/o Vill. & P.O. Waknaghat,

Tehsil Kandaghat, Distt. Solan (H.P.).
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CHANGE OF NAME

I, Harish Singh s/o Sh. Mahender Singh, r/o VTC Bhamrara (911), P.O. Bhojnagar, Distt.
Solan (H.P.) declare that I have changed my minor daughter's name from Baby one of Pushpa

Bhatti to Ritika Thakur. Please note all concerned for further.

HARISH SINGH

s/o Sh. Mahender Singh,

r/o VIC Bhamrara (911),

P.O. Bhojnagar, Distt. Solan (H.P.).

CHANGE OF NAME

I, Suresh Kumar s/o Sh. Khushi Ram, r/o Vill. Kahan, P.O. Banah Ki Ser, Tehsil Pachhad,
Distt. Sirmaur (H.P.)-173 024 declare that I have changed my name from Suresh Kumar to Suresh
Bhardwaj. Please note all concerned for further.

SURESH KUMAR

s/0 Sh. Khushi Ram,

r/o Vill. Kahan, P.O. Banah Ki Ser,

Tehsil Pachhad, Distt. Sirmaur (H.P.)-173 024.

CHANGE OF NAME

I, Jayavanti w/o Sh. Sushil Kumar, r/o Kothu (119/2), Tehsil Jubbal, Distt. Shimla (H.P.)
declare that I have changed my minor son's name from Ruder Jhagta to Rudra Jhagta (Hindi name
¥q SICI). Please note all concerned for further.

JAYAVANTI

w/o Sh. Sushil Kumar,

r/o Kothu (119/2),

Tehsil Jubbal, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Bouni Devi w/o Sh. Rati Ram, r/o Village Rashol, P.O. Kasol, Sub-Tehsil Jari, Distt.
Kullu (H.P.) declare that my name is wrongly entered as Vini in my Aadhar Card. Now, I intend to
correct my name as Bouni Devi in Aadhar Card. Concerned note it.

BOUNI DEVI

w/o Sh. Rati Ram,

r/o Village Rashol, P.O. Kasol,
Sub-Tehsil Jari, Distt. Kullu (H.P.).
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CORRECTION OF NAME

I, Baldev Singh s/o Shri Mahant Ram, r/o Village Muchhwan, P.O. Karloti, Tehsil
Ghumarwin, Distt. Bilaspur (H.P.) do hereby declare that my son's name is wrongly recorded as
Piyush in his Aadhar Card. Whereas, his correct name is Piyush Rana. Piyush & Piyush Rana is one

& same person. All concerned note.
BALDEYV SINGH

s/o Shri Mahant Ram,
r/o Village Muchhwan, P.O. Karloti,
Tehsil Ghumarwin, Distt. Bilaspur (H.P.).

CORRECTION OF NAME

I, Shakuntla Devi w/o Sh. Babu Ram, r/o Village Rashol, P.O. Kasol, Sub-Tehsil Jari, Distt.

Kullu (H.P.) declare that my name is wrongly entered as Devi in my Aadhar Card. Now, I intend to
correct my name as Shakuntla Devi in Aadhar Card. Concerned note it.

SHAKUNTLA DEVI

w/o Sh. Babu Ram,

r/o Village Rashol, P.O. Kasol,
Sub-Tehsil Jari, Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Nisar Khan s/o Sh. Salim Mohammad, r/o Village and P.O. Jhajra, Tehsil Nalagarh, Distt.

Solan (H.P.) hereby declare that my correct name is Nisar Khan, as recorded in my other
documents however, my name was erroneously entered as Nishar Khan in my Aadhar Card. This

should be corrected to read as 'Nisar Khan' instead of 'Nishar Khan'. Everyone please take note.

NISAR KHAN

s/0 Sh. Salim Mohammad,

r/o Village and P.O. Jhajra,

Tehsil Nalagarh, Distt. Solan (H.P.).

CHANGE OF NAME

I, Rajneesh Prabha w/o Sh. Shailesh Sharma, r/o # 198/11, Tarna Road, Distt. Mandi (H.P.)-
175 001 declare that I have changed my name from Rajneesh to Rajneesh Prabha. All concerned

please note.
RAJNEESH PRABHA

w/o Sh. Shailesh Sharma,
/o # 198/11, Tarna Road,
Distt. Mandi (H.P.)-175 001.
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